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PARLIAMENT OF INDIA
Wednesday, 9th Avgust J950

The House m et at a Quarter to
Eleven of the Clock

[M r. Speaker m the Chair]
QUESTIONS AND ANSW ERS.

{No Qmstions, Part I  not published.)

10-45 A.M.
MEM BERS SW ORN

The Honourable Shri Hare Krushna
Mahtab ( Minister o f  Industry and
Supply)

Shri K<ala Venkatarao (Madras)

MOTION EE. BENGAL SITUA- 
T lO '^ -^ n c U .

The Prime Minister and Minister 
of External Affairs ; (Shri Jawaharlal 
Nehm); For two full days we
have discussed this grave problem a^d
many feeling speeches have beei de
livered. There have been vaiiovs
viewpoints expressed, often in forcible
and passionate language. Whatever
the other differences, on one thing we
are all agreed, namely, that this is a 
matter o f  grave import and o f the
highest importance. My regret has
been that this matter has not been 
deaJt with, i f  I  may say so with all 
respect, from a constructive point o f

but much more so from— n̂ot 
only a destructive— b̂ut rather a 
TClitical point of y ic r w . So fax as 
halm  are coneemed, there may be a

59$

difference o f opinion, and that difference
can be partly removed by considering
all the facts carefully and objectively.

But it is important that we consider
more the approach to this question
first, because that governs our inter
pretation o f  facts and how we proceed
with the matter. This question covers
many aspects. W e have to deal w itb
the international aspect, the national,
the political, the economic, the social,
the communal and above all, the
human aspect o f the problem; for it
affects millions o f  our countrymen
and naturally anything that affects
them has to be considered, apart
from other things, from the human
aspect.

But in another sense, there is another
aspect— an overriding aspect— ^which 
has to be kept in mind and, that is,
the principles which should govern
our approach. B y what yardstick
do we measure things ? What are our
ideals and objectives in regard to
India ? Because unless those object
ives are clear, we are likely to flownder
or lose ourselves in the morans erf* de
tail.

Now, listening to the speeches de
livered here in the course o f the last
two days, I  felt that this approach,
on principle, was very varied. In
fact [  felt that there were different
approach^ entirely. I t  seems to
that we ought to be— t̂his House as
as this country ought to be—>&irly
as to  what our objectives are, w hat cmr̂  
•amfl aie^ what Im d  of In(fia we ar^
aeddog to build up, so that w hi^te^v
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[Shxi Jawaharlal* Nehru] 
ateps we might take may fit in with 
l^ose ideals and objectives and that 
fncture o f futm*e India that we seek to  
build up. I f  we do not do that, we 
Jihall be in continuous difl&culty, and 
I  do submit that one o f our major 
difficulties in the past has been this 
varied and often contradictory ap
proach to such problems, with the 
result that neither approach yields 
satisfactory results, because there is 
a pulling in different directions, for 
you cannot have an approach which 
IS, i f  I may say so, friendly and hostile 
a t the same time. Each cancels the 
other— whether internally or exter
nally in the international field.

Now, it may be said that those o f  
us who have had the honour to belong 
to  the great Congress organisation 
have had certain fairly definite ob 
jectives and ideals, at any rate in 
regard to such matters. We may 
differ, perhaps in regard to economic 
approaches, although even in regard 
to them there was a basic Congress 
approach. It may bo generally said 
to  be an approach in favour o f equality 
in favour o f the under-dog, in favou.- 
o f  raising up the people. But it is true 
tha that was a general approach, 
not a detailed one. Subsequent Com
mittees o f  the Congress have gone 
into details, but it cannot be said that 
the Congress as a whole, during these 
past many years, laid down the details 
of that approivch; and so when poli
tical freedom was achieved, certain 
tendenoies— rather divergent— came
into the field in regard to that economic 
approach. But so far as this particu
lar question with which we are con
cerned or rather the background o f  it, 
the context o f  it, the ideals that should 
govern it are concerned, I submit 
that the Congress approach for many, 
many years has been exceedingly 
dear.

Of course, it is always open not 
only to this House but certainly 
to Ae country and ev’en to the Congress 
to re-examine its previous approaches

• and if necessary to vary them. It  is 
<yn to them and we have to see 
mether conditions have arisen which 

•̂ ionipel us to re-eiamine that approach.

B ut so dong as we do not re-examine 
it and change it deliberately, naturally 
we are supposed to follow that basic 
approach oft which we built up our 
movement for freedom, according 
to which we struggled for freedom and 
which we declared aft^r the attainment 
o f  freedom and which this House has 
declared time and again on various 
occasions. So it is desirable that we 
should be clear about that.

I am rather sorry that in all hkeli- 
hood this motion that I  have made 
will be, to put it in the colloquial 
language, ‘talked out’ ; because I  
should have liked— whether it is now 
or whether it is at a later stage—  
this House to come to grips with this 
basic approach and principle that 
should govern our looking at things 
and come to some clear decision. I t  
is not fair to this House, it is not 
fair to this Government or to the un
fortunate individual who happens to 
be the Prime ]VIinister, it is not fair to  
any party concerned, for us to proceed 
sometimes in different directions 
because our basic premises may be 
different. We waste our time and 
energy in coming into meaningless 
conflicts o f opinion. Therefore, it 
would be desirable for this House and 
for the great organisation that many 
o f  us here represent to lay down 
clearly what our approach to the 
present problem is— what the basic 
one is; the details may be filled in later.

Now, the Congress approach being 
clear— at any rate till it is changed—  
so far as this Government is concerned 
it is naturally its bounden duty to  
follow that approach and none other. 
I  can understand my hon. friend Dr. 
Syama Prasad Mookerjee express
ing himself in a different language 
and approaching the problem in an 
entirely different way. He is not 
bound down by the Congress approach 
nor has his past activities been condi
tioned by that. Now, I  m ay dis
agree— as I  did—  with Dr. Mookerjee’s 
approach to this problem. But I  
admit he has a right to follow his own 
approach and to give expression to it 
f i^ y . But I  do confess that I  > 
greatly surprised and somewhat distres* 
sed at the fact that many o f  nor
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colleagues in this House, who presum
ably are supposed to follow that basic 
approach, on which we have founded 

ourselves through the major part o f  our 
life, tried to treat that casually and in 
fajDt to reject it, to by-pass it and to 
ignore it, as if  it did not exist at all 
or perhaps, to think that in the 
present circumstances it has no 
more force left.

I f  it has no more force left in the 
present circumstances, then it is for us 
to examine what is the force left 
in our past ideology and in our past 
working ? Is there anything left, 
or are we simply here without any 
ideology, without any ideals or ob 
jectives, just going on from day to 
day as we react to individual circum
stances ? It is an important matter, 
because we are face to face with very 
grave issues, in India and in the world. 
W e may ignore the world, i f  you like 
but as the recent debate in this House 
showed, it is not a question o f  our 
ignoring the world, or the world 
ignoring us. I f  there is a war in 
the world, that is a matter which 
will affect our individual life and so 
many other things. Therefore, we have 
to be quite clear as to how we must 
look at these problems which act and 
interact and affect each other.

Now, Dr. Mookerjee referred in his 
eloquent speech to a number o f 
instances— I think he gave three 
specific instances— and then he threw 
at us a vast number o f  figures which 
he said his workers had gathered. 
He also gave certain indications o f  
how he thought we might deal with 
this problem.

Now, so far as those figures which 
he threw at us are concerned, it is 
difficult for me to deal with the matter, 
because I  have no basis, I  have no
thing in the nature o f  evidence. W e 
also keep in close touch through such 
agencies as the Government work with 
and many private agencies and thereby 
we gather our own impressions and 
our own figures. The West Bengal 
Grovemment naturally helps us; 
our Deputy High Commissioner helps 
118 ; the Central Government apparatus 
helps us ; the Railways help os. lu

addition to  that fortunately, there are 
many brave men who are working 
under difficult circumstances in East 
Bengal and in West Bengal, who help 
us. So that we get all these facts and 
figures and impressions from them and 
we try to form a picture in our mind.

That picture and those figures 
differ very greatly from the figures 
that Dr. Mookerjee placed before 
the House. I am unable to accept 
them and I  do not see how the House 
can accept them. In any event one 
would require some kind o f  proof 
and I  do submit that Dr. Mookerjee 
himself i f  he examined them will not 
accept them, because they have no 
prime facia  evidence or truth behind 
them. I am referring, for the moment, 
not to the instances o f  brutality , etc., 
but the individual instances that he 
referred to. He mentioned three 
cases and they were bad cases, bad in 
the sense that they were painful cases. 
I  have no doubt that, as he referred to 
individual cases, those cases must be 
true ; I accept them as individual 
cases. W hat I object to is talking 
about 600 and 1,000 incidents which 
are gathered from people who have 
suffered, who are excited, who often 
talk from horror, who often repeat 
and sometimes whose cases have been 
found, on analysis, not to be based on 
any evidence whatever.

Shrimati Renuka Ray and Shrimati 
Sucheta Kriplani also spoke feelingly 
about this matter. It  is right that 
all o f  us, especially our women members 
should feel this utter misery that 
our brothers and sisters suffer. 
But there are two aspects which I  may 
place before the House. Shrimati 
RenukaRay was rather angry, if  I  may 
use the word, with the word that Shri 
Shankarrao Deo used, kahani whicli 
she perhaps misunderstood. Shri 
Shankarrao Deo was referring to 
kahani not in the sense o f  a fabl% 
but in the sense o f  an incident, a story 
o f  an incident.

Anyhow, there is no doubt about it 
that such incidents have occurred 
and as Dr. Mookerjee g a v e " three, 3t 
am sure many members of this fiooie  ̂
eertaioly I ean, add to that
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_{% ri dN̂ waharial Nehru]
Ibei^ is no doubt about it. But the 
pcrint is, are we going to  consider this 
Yerv grave matter in the light o f  
certain deplorable and unhappy 
incidents and thus lose ourselves in a 
0entim ^tal morass and lose grip o f 
the sitoation ? W e are a responsible 
House dealing with a highly difficult, 
highly important matter, which ma ’̂’ 
affect the fate o f  the whole nation and 
may have larger consequences. So, we 
cannot be swept away as at a pubic 
meeting, by a sentimental approach 
and appeal. We know that. That is 
w h y 'v e  have met in all seriousness to 
consider this matter. I f  those things 
did not happen, then why should we 
have been so excited an<l so worked 
lip? We know that o f  course. Know 
ing that, what are we to do? That is 
the question.

Dr. Mookerjee was good enough to 
invite mo to visit SeaJdah Station. I  
would glii^dly go there and I  shall go 
there when I  have a chance and when 
I  think a visit o f  mine will be o f  some 
profit. I do not want to go there 
merely to sliow off as a gesture. That 
is not fair to those unhappy refugees 
and it is not fair to me. During the 
last three years ŵ e liave Ji.ul enough 
p f tragedy, we have supped our fill o f  
horror. We have seen with our o\mi eyes 
things happen which have left a vivid  
impression in our minds for the rest of 
our lives. T <lo not think anyone who 
has gone through those experiences 
whether in Bengal or Punjab, whether 
in West Pakist-an or East Pakistan, 
or in this city o f  Delhi itself, will ever 
forget them. They will ever survive 
in our memory. We have had enough 
o f  them. We seek some ways to put an 
end to this business. I f  we cannot put 
an end to  it, then surely our fate is go
ing to be much worse not merely 
human misery which is terrible, but 
what is worse ̂ inhuman degrada
tion,— because this kind o f  thing degr
ades ever}’' party. It degrades the 
sufferer; it degrades the person ^ h o  
m i^es that man suffer. It is a process 
p f utter deterioration and disintegra
tion o f  all life.
. ^ e ro fo re , when these terrible t h i i ^  

Jb»ppftned, fo f the first time in my life^

in my public career, grave doubta 
came to me and the future o f  my coun- 
t iy , which was rising like a star, looked. 
dim. Not because o f  what Pakistan 
did. That was bad enough. But 
after all my future is going to be gov* 
erned by what my people do; not by 
what Pakistan does, as their future 
will be governed by what their people 
do. No doubt what they do affect us. 
But ultimately it is my concern as to 
what my people do. Doubts came to 
my mind and I  saw the noble edifice 
that we were seeking to build being* 
undermined and a weakening o f  that 
strength and nobility o f  outline o “̂ the 
structure that we had planned.

May I take the House into my con* 
fidence about a certain matter which 
is perhaps known only to a few o f  my 
colleagues? It is a personal matter and 
therefore I  apologize for this intrusion. 
In the month o f  March last, when news 
came from East Bengal and then there 
were all kinds o f  evil deeds in East 
Bengal and their flowing over to West 
Bengal and then all the kind o f  evil 
d e e ^  in West Bengal and in the City o f  
Calcutta and Howrah, I  was greatly up
set, as the House can well imagine— ûp
set not onl}’- as an individual caring for 
my people and certainly for their 
miseries but upset as Prime Minister, 
because I felt that in the ultimate 
analysis the responsibility was mine. 
The responsibility was mine, not 
directl}" i f  you like but in some indirect 
way,for those things that happened in 
East Pakistan, but the responsibility 
was mine very directly for things that 
happened in any part o f  India,. So> 
I thought about this a great deal.

I  knew that the military and the 
police would do their job, well or 
indifferently as the case might be. But 
there was something deeper afoot than 
that. It  was not by soldiers and police
men that we solve those problems; we 
could deal that way with any serious 
situation like that, certainly. H ow 
could I, I  felt, affect the minds and 
hearts o f  these millions o f  people, m y 
own countrymen certainly, and also iT 
possible peQple across the border. I' 
did not see my way dear, govemmeii*^



605 Motion re: 9 AUGUST, 1950 Bengal Situation

tally as Prime Minister. The House 
will remember that lofiFered to the 
Prime Minister o f  Pakistan to go join 
tly  on a brief tour o f  East Bengal and 
West Bengal. He did not accept that 
oflfer.

I  was in this great difficulty and 
this painful prospect o f  not being able 
to  do anything from my chair here 
in Delhi. Ultimately I  came to the 
decision that perhaps I  had exhausted 
m y utility as Prime Minister and there 
might be other ways in which I could 
make myself more useful. Having 
come to that decision I announced 
it at a full meeting o f  the Cabinet 
and I  told them that I felt that my 
duty then lay to go to East Bengal. I  
had not been allowed to go there in 
m y official capacity. Perhaps I could 
go there as a simple citizen o f India 
unoffi.cially and nobody would prevent 
me. And perhaps my going— I could 
not attach too great a value to it—  
but perhaps my going might be a 
gesture which might affect some people’s 
minds, might at least bring some 
relief to me. I also told the Cabinet 
o f  my distress at the way the ideals o f  
the Congress for which we had stood 
were fading away to the right and to 
the left and I was being left with 
nothing to catch hold of, no anchor to 
hold. So I  informed the Cabinet.' 
And it was my full intention to do 
that.

It so happened that Very soon after 
that events took a new turn. Mr. 
Liaquat Ali Khan came here at my 
invitation and for six or seven days 
we discussed matters and out o f  that 
discussion emerged this Agreement o f  
April 8th. Now, that Agreement put 
a new responsibility and a new burden 
on me. I  was responsible for that 
Agreement, partly at least. That res
ponsibility was later shared by  the 
whole Government and this House. 
But it was my initial responsibility 
and I  could not see my way then to 
resign from the Prime Ministership just 
when that new responsibility had come. 
So I  held on as I did. Whether it was 
right or not I  do not know; whether it 
is right for me now to  hold to this 
high office I  do not know. And the

moment m y mind feels that I  ean 
serve the counti^ better in some other 
capacity I  shall adopt that different 
course.

So, when we consider this problem 
o f  Bengal let us for the moment p u t 
aside one or two things— not that they 
are not important, they are highly 
important— but in order to consideif 
it in a more simple fashion. First o f  
all, let us put aside these incidents 
that had happened. W e admit them, 
we know them. We know that life 
is insecure in many places. W e know 
all that. We have to find a remedy for 
them. The second thing is— and that 
is a very major question— the question 
o f  rehabilitation. In a sense that 
should almost overshadow most other 
considerations. I  wish that this House 
in the course o f this debate had con
sidered that matter more construc
tively, offered suggestions for us who 
are groping sometimes in the dark 
in regard to it, and helped us. But 
that question was dealt with rather 
in a spirit o f  negation and criticism 
and destruction. I  do not mind that. 
The house and every Member has a 
right to say that; he can do that. But 
it did not help me very much. It is 
a matter which this House, I  hope, as 
a House or individual Members will 
take great interest in, and we should 
welcome every kind o f  interest, every 
kind o f  help in it, because it is a ques
tion which the Government with all 
its faith and all the resources at its 

/com m and cannot solve' without a 
large measure o f  public suppOTt and 
co-operation and sympathy.

It  is too big a question. None o f  
our big questions can be solved by  
governmental decree or even i f  we had 
all the money for it, unless we have 
a huge measure o f  public support . And 
who can give that support more thiia 
the hon. Members of this House? I  
should like some o f  the hon. Members 
to go— some o f  them have gone— Irat 
I  should like more o f  them go to W esi 
Bengal and more specially to  E ast 
Bengal. Let them go and see and 
let them help in creating the 
atmosphere^ '
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So in regard to this problem o f  re

habilitation— I am not going into that 
now although I  consider it the most 
vital, but i f  I go into it I lose m yself in 
the details and the theme o f  the main 
argument goes— b̂ut I do want to tell 
you that I think that it is by far the 
m ost important o f  all the problems 
that have come up in this respect.

I  gave this House a certain pamphlet 
containi ng some figures e tc . and many 
hon. Members citcd it. One hon. 
Member referred to it and said that 
becausje it does not contain information 
about'East Pakistan, the rehabilitation 
etc., therefore, East Pakistan has done 
nothing; otherwise, Mr. Biswas and 
Mr. Malik would have given these figures 
I  do not think that that is a right 
criticism, because that paper was not 
meant to bo an exhaustivc? paper on the 
subject. It was given uud(‘.r the Spea
ker’s directions and it coutaifUMl in a 
consolidated form answers to some 
questions that had l)0(*n put by hon. 
Members. Wo did not try to give all 
the details o f  the position. In brief, 
I gave the answers myself. So it is 
not right to criticize it from tliat point 
o f  view. All the figures wo have got 
were from the West Bengal Govern
ment and not from Mr. Biswas or 
Mr. Malik. The West Bengal Oovern- 
ment sent us their figures alxnit their 
activities and this with soine other 
information that we Iiad, we had that 
Btatement pre])ared and it would be 
com])letely incorrect to say that we 
did not refer to the. East Bengal activi
ties, and therefore the figures are not 
found there. I know that there are 
60IU0 activities in East Bengal, but I 
cannot immediately tell you what they 
are in reganl to rehabilitation.

Now I shall put aside for the moi)ient 
this questioji o f  rehabilitation, reali- 
Bing its utter importance and for the 
moment also having put ivside the 
narrativ'e o f  the ill deeds that have 
happened undoubtedly, I shall examine 
how we have to face the problem. Dr. 
Mookerjee put forward three proposals. 
Those proposals, I take it, were taken 
from the recent resolutions passed by  
the Refi:^;^ Gonferdnce. Some Mem
bers o f  this House approved o f one or

more o f  those proposals and some did 
not approve o f  them. Anjrthing that 
Members o f  this House put forward 
and what Dr. Mookerjee puts forward, 
are obviously worthy o f  full consridera* 
tion. I  had given every possible 
thought that I  can and having given 
that thought, I  have not been able 
still to  get away from  a feeling o f  
great, surprise that any responsible 
person should put forward any o f  those 
proposals, because looked from  
any point o f  view, whether from  
the high point o f  view’ o f  any objective 
and ideals, or whether from the low  
point o f  view o f the practical or the 
loAvest point o f view o f  the opportu
nist, I say each one fails and comple
tely fails. Analyse them. Let us not 
in our feeling o f anger at what has 
happencfl give leave to logic and reason, 
give leave to the practical aspect. I  
hope, o f  coursc, we should not give 
leave to the idealistic aspect because 
I  always attach great importance to 
it but look at it from a strictly practi
cal aspect.

Now, I mentioned in IU3’ opening 
reinarks day Ix^fore yesterday that the 
whole objcet o f  this Agreement o f  April 
8 was to ereat(? a. certain atmosphere. 
We have talked here o f the feeling o f  
insecurity that prevails in East Bengal. 
It is right. There is that feeling o f  
instMniritv. although, I believe, and I  
hope, it is not wishful thinking, I think 
that graflually that is lessening. But 
anything may happen which may inc
rease that feeling o f  insecurity or dec
rease it. I am no prophet and I do 
not know what will happen. Some 
Members think that every single Mem
ber o f  the Minority community from 
there will leave East Bengal. W ell, 
they have a right to have their opinion.
I  will only submit that I find no reason 
for thinking so. Further, I would 
submit that i f  I had reason for thinking 
so at present, I would try my utmost 
even so to  prevent it happening and 
not to say a word or deed which 
would encourage that process to flow 
because that very process creates tho 
terrible problem that we have to face.

On the one hand we point out to  
that terrible problem and on the other
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hand we do things which increase that 
problem  and create further difficulty.

This great contradiction has come 
in our way all this time. W hat is our 
approach to  this problem? Are we 
going to  approach it with a real desire 
to  solve and so far as such problems 
can be solved by creating a feeling 
o f  security in the minds o f  minorities 
all over, whether in Pakistan or in 
India or while we talk , while we com 
plain o f  the lack o f  insecurity, we carry 
on by  speech and action in a way so 
as to add to that insecurity? All 
these things have happened. Hon. 
Members have said that people in East 
Bengal have not been led to come 
away because o f  newspaper articles or 
b y  public speeches, that there are other 
causes. O f course there are other 
causes. W\\o says any newspaper 
spoach or an article can make a m il
lion people to come away? N obody 
can say that, but when there is this 
huge upset in peoples’ minds and people 
are frightened and are full o f  fear, 
then every little thing counts which 
may move them in this direction or 
that; we are dealing with not only an 
economic upset or social upset by  a 
psychological problem o f  the greatest 
magniturle.

Here was this Agreement o f April 8 . 
Now I think it is admitted all round 
that the psychological and the prac
tical effect o f  that agreement was to 
reduce the fear o f  the minorities all 
over. There is no doubt about that. 
I t  reduced their fear. Therefore it 
workerl in the right direction and 
that is all that human beings can do 
to  work in the right direction. It is 
not for us to think about the results 
but to create a right atmosphere so 
that this may help in solving the 
problem. I f  that agreement had done 
nothing at all, it created that tremen
dous atmosphere in removing from 
the peoples* minds fear o f  an imme
diate disaster. That was a great thing.

Similarly, many things that you and 
I  may do, this debate here that we 
are having for the last two days, will 
no doubt have effect elsewhere, o f  
adding to that insecurity or lessening 
it. I t  wiU have that, there is no doubt

about that. O f the speeches that hon- 
Members make here, even though this 
is not a public platform, India I^steiw 
to  some extent and the world listens 
to what they say. Many peo.^e do 
not read newspapers and the many 
things that are said here may not 
reach them, but yet we know how 
impressions spread to  millions o f people,, 
how a whisper spreads from town to  
town, from bazar to  bazar and how it 
m ay be said “ Oh the Indian Parlia
ment has decided this, e tc . '’ Those 
who do not read a newspaper still will 
know the ultimate effect o f  it.

I f  my hon. friend Dr. Mookerjee 
delivers speeches which produce bad 
impressions in peoples’ minds, that 
things are very insecure, things are 
becoming more insecure, worse and 
worse, that itself is undoubtedly some
thing which adds to that insecurity,, 
that undoubtedly comes in the way 
o f  any gradual return to normality. 
It may be, o f  course that Dr. Mookerjee 
may try his best and I  may try m y 
best but the other factors may be 
stroni^er. We cannot control the 
Pakistan Government, we cannot do 
this or that. But my point is what we 
can control we should control and then 
with the greatest strength, we can try 
to control the other party. So, there 
has been this contrary approach. A ll 
the time some people, some events, 
some factors have been working toward 
creating a feeling o f normality gra
dually and succeeding to some extent 
and on the other side there have been 
factors contributing to this feeling o f  
insecurity all the time.

May I  take another matter? The 
very first o f  the proposals which Dr. 
Mookerjee put forward was unification 
o f  India and Pakistan. It  is put in 
courteous language. But, what does 
it mean? I t  means, as every person 
knows, i f  we try to do it, war. I t  
means not only war which is bad 
enough, but it means going back to* 
a state o f  affairs, after the war, i f  you: 
like, which would be full o f  trouble, 
because every student o f  major wars 
knows that wars do not solve problems. 
They give rise to new problems. W e  
a c c e p t  partition not wHfiiigly, no%
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but we acoep t^  it because 

•of certain facts o f  the situation in India 
wlttch w e could not ignore and which 
w ere coming in our way. It may have 
^heen right or wrong; but the fact 
xemains. Now, all those facts come 
bade; not only those facts, but an 
enorm ous number o f  additional facts 
which have flowed from the partition. 
Take these great migrations. They 
Iiave made a very great difference. So 
^ a t ,  when people talk about war, 
-apart from the horrors and futility 
o f  war, do they not realise that they 
are going to produce something which 
will be very very far from the solution 
o f  any problem that they seek to solve?

I shall refet to  another matter here. 
My hon. friend Shri Gopalaswami Ay- 
yangar yesterday pointed out that 
again and again in the agreements 
arrived at between India and Pakistan, 
we have agreed that we will not permit 
propaganda o f  this kind. Oh some o f  
these occasions, Dr. Syama Prasad 
Mookerjee himself was a party to 
these conferences. I  should like to 
remind the House by reading a parti
cular clause in the Agreement o f  8th 
April in regard to this matter. The 
tw o Governments further agree— then 
£dlow  some clauses— that they shall:

“ Not permit propaganda in either 
country d irect^  against the 
territorial integrity o f  the other 
or purporting to incite war 
between them and shall take 
prompt and eflfective action 
against any individual or orga
nisation guilty o f  such propa
ganda.”

Mark these words, and I say I have 
failed in my duty if  I do not act up 
to  them. I  cannot act up to them 
1>eoau8e o f  a variety o f  circumstances. 
Beoaoae, prknarily, we have a noble 
O kn^tutiou  and laws which protect 
civil liberty in a variety o f  ways, whidi 
^svea protect uncivil liberty, whioh 
tm a  protect lio^ioe.

Well, we take the risk. Therefore 
I  oannot give effeot to my pledged 
w » d  t t d  it  hurts me i f  I  cannot give 

to  that.

Look at it in another way. This 
talk o f  unification, behind which lies 
force, compulsion and war, what does 
it produce in regard to the security 
and insecurity o f  the minorities? Can 
they become secure? Can they have 
a feeling o f security when they con
stantly hear that there might bo war! 
They cannot. I f  the Pakistan Gov
ernment tells us that you threaten us 
by talk o f  war, what is our response 
and reply to be? W e have none 
except to say that we dissociate our
selves completely, that our Govern, 
ment dissociates itself completely from 
this wrong and harmful propaganda, 
that we believe that the country does 
not support that propaganda and we 
shall fight it to the utmost. That is 
all we can say.

Then, normally, it does not require 
an agreement between two countries 
to say that we will not seek territorial 
changes o f this type, a b'quidation 
in fact o f the country as such. 
No countries have agreements about 
it. Because without any agreement 
that is an acknowledged fact. Coun
tries acknowledge these things. W e 
have an Ambassador sitting at Kara
chi; they have an Ambassador sitting 
here. W e acknowledge each other 
generally. W e are represented in the 
United Nations, and all that. It na
turally follows, not only I  take it in 
international law, but in every other 
human and sensible approach to inter* 
national problems, that one country 
does not go on propagating the idea 
o f  putting an end to the Government 
or to the system o f the other country. 
And yet, some o f  our people are irres
ponsible enough and forgetful enough 
o f  these major factors which I  have 
mentioned, and indulge in this pro
paganda. Why? To solve the pro
blem o f  exodus. Mark that.

May I  mention, today as I  am stand
ing here, or may be yesterday, a gentle
man who is the President o f  that orga
nisation o f  which Dr. Mookerjee is a 
respeoted member, is going about East 
Punjab, right near the border, in the 
PEireU, delivering speeches in his own 
particularly aggressive and pugnadona 
manner, imlrifig for the annulment* o f
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partition, and the joining o f Pakistan 
and India by force.

Dr. S. P. Mookerjee (West B engal): 
D oes not the Prime Minister 
know that I resigned my membership 
long ago?

P S hri Jawaharlal Nebru : I stand 
corrected. I  apologise to Dr. Mooker
jee.

|PDr. S. P. Mookerjee But, I may 
remain a strong Hindu nonetheless.

Shri J. R. Kapoor (Uttar Pradesh): 
Let us also congratulate Dr. Mookerjee.

Shri Jawaharlal Nehru But my
argument holds because he puts for
ward the same proposition.^

Dr. S. P. Mookerjee : I f  you agree
with me once, you will not become a 
communalist.

Shri Jawaharlal Nehru : Is it not an
extraordinary proposition?— and this 
appUes both to the first proposal and 
-the third proposal. The first proposal 
was for the Uquidation o f Pakistan 
and the third proposal was for chunks 
o f  territory to be handed over, terri
torial redistribution which involves 
major changes, which can only be 
brought about by war. Is it not an 
extraordinary proposition that indi
viduals who are presumably respon
sible should go about telling the people 
this, endangering international rela
tions, and embarrassing the relations 
between the two Governments and 
generally creating a feeling o f insecu
rity in the country? Leave that out. 
Coming to the specific problem which 
has been so much discussed the feeling 
o f  insecurity o f  the minority commu
nity in East Bengal, may I, in all 
humiUty, ask Dr. Mookerjee or any 
one else, ‘Do you add to  the security o f  
the minority community by putting 
forward these proposals?’

I  put it to you, what is the net 
result, whether you look at it firom its 
reaction on Pal^tan  or on the mino
rities? The Pakistan Government 
feeling that there are groups in Ifidia 
which want war against it, which want 
to  eliminate and liquidate it, natu- 
caUyi must react in a bad way and

must react in a way which 
cannot conduce to the security o f  the 
minority communities in tiioae areas. 
Take the minority communitieB. Tirty 
also will feel, “ Trouble is coming; we 
cannot be secure.”  So that, this 
proach is the worst possible approaoh 
in the solution o f  the^problem o f  create 
ing security. It  comes all the time 
in the way o f  it.

I  have not a shadow o f  doubt in 
my mind that i f  all o f  us. Dr. Mooker
jee and other friends included, had set 
ourselves— f̂orget the Pact for the 
moment,— t̂o create that feeling o f  secu
rity for the minorities in East Bengal, 
in West Bengal, etc., had that approach 
and tried to work to that end, we may 
not have completely solved the prob
lem, but we would have gone much 
farther towards solution and solved it 
in the right way, solved it in a way 
which adds to our strength and ad(& 
to the strength o f  the minorities. 
Because, in the ultimate analysis, a 
people, a large group or a small group, 
you cannot protect them by police and 
military; it must have the strength 
to protect itself. And the whole 
object o f  our non-co-operation and 
civil disobedience movement, what 
was the whole object o f its? It  was to  
create strength in our people and they 
did create strength in our people, and 
even the poorest peasant whose back 
was broken by  centuries o f labour, 
even he stood up, straightened his 
back and looked at his zam indar and 
others in the face.

8o the whole object was to create 
that morale in the people. Now, I 
do submit that everything that lessens 
that morale, whether in India or else
where, o f  the minority, is a disservice, 
a basic and fimdamental disservice, 
because we are lessening their value 
as human citizens, as human beings, 
we are w'eakening them. This kind 
o f  propaganda that has been carried on 
is a disservice in so far as it preaches 
ideas that lessen their morale, it fright
ens them and it adds to the fear that 
creeps over the land. Therefore, I 
submit that the two proposals I  have 
mentioned, that is to say, tire first
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pfEOposftl about nnification, and the 
second about large parts o f  territory 
being tranflferred, are not only com 
pletely out o f  the question, but are 
proposals which must be resisted to the 
uttermost by every person who thinks 
about this matter. What is more, it 
will now, to-day, to-morrow and the 
day after, be harmful to the minorities, 
injurious to them because it weakens 
them and crent '̂ greater insecurity for 
them. T}ien^fort‘, in no sense can they 
be (S service to them.

Now,*! eomo to the third proposal 
and that is the one about tlie exchange 
o f  populations. Exchanjze o f poj)ula- 
tions in this context can only m<^an 
forcible exchange o f  |X)pulations. 
So far as voluntary exchange is 
cojict'rned, to some extent it is takijig 
place. Obviously the iloors are open 
ajid people come and peo[)I<' go. In 
fact, it is taking place at such a paee 
that we can hardly oope will  ̂ it, and 
therefore there is the n ‘fugee problem. 
Now, <m the one han<l we are toM that 
M'e cannot cope with this ])robk‘m at 
the pace it is taking place, and on the 
other hand it is suggest<'d that the ]>aoe 
ehould be incivased, that tlie process 
ahould he made speedier. Th(\\* ŝ vy 
it  should bo a planned exehang(‘ , as if 
the addition o f  the word “  planned 
makes any <lifference. Plan it by all 
means, who ]>revents peo|:le from 
doing it ? Who pivvents them from 
rehabilitating these ])eop!e who are 
coming i But if we fail in this, 
should we sueceeil if the problem is 
much greater, if  ten times the number 
suddenly come ? We will fail, and 
calling it a planned thing makes no 
difference. Planning depends on the 
planners, on the human materials and 
a hundred other factors. It is 
not coniineil to the question o f  money, 
tiicHigh o f  course money is necessary. 
I t  is not a question o f  money alone, if 
we have the human material we can 
do it, but yre have not got it and we 
stumble and fall. And so, this plan- 
lied exchange, this exchange o f po- 
pidations means compulsion.

On the practical side it is clear that 
H  means, number one, even the talk o f it 
i f  the idea germinates at all, the mere

talk o f  it again is something that crea
tes insecurity. It creates insecurity 
in the mind o f  those minorities every
where, there, here, not in West or 
East Bengal alone, but in the whole o f  
India. Also, because once you talk 
in terms o f  this process, you cannot 
draw a line. It spreads and the feeling 
o f  insecurity spreads, the feeling o f  
frustration, and you have a vast prob«- 
lem o f  enormous magnitude which is 
likely to be beyond us. Certainly to 
ffice the problem that we have before 
us, it is bad enough. But this exchange 
o f  populations which some hon. Mem
bers indulge in, is a (Urect encourage* 
ment to the feeling o f  insecurity 
in the minds o f the minorities o f  East 
Bengal as well as West Bengal and other 
places ; because i f  the‘re is going to be 
exoliange how can they settle down 
there ? When this excliange is de
cided upon all those people, all those 
minorities, from the moment o f that 
decision, l)ecome aliens in the country 
tliev are in. Then such responsibility 
as the government o f  the <l»y may have 
vanishes. Then, if incidents occur 
to-<lay, far more incidents would occur, 
because the (lesire to protect them goes, 
there is no responsil)ilit v'. And then 
])eople will think, there is going to be 
excliange o f populations, o f  another 
ten millions o f people going. Let us 
therefore, pack up and start immediate
ly. The exodus will become bigger 
and bigger. People will think, let us 
go ahead o f  others, if  we go with the 
millions, we mignt be cruslied. There
fore, r say, these j>roj)osals are a direct 
encouragement o f  the exodus, they 
directly encourage the feeling o f  in- 
.security o f  the minority there. Is it 
not amazing that such proposals should 
l>e put forward ?

These proposals which responsible 
Members put forward are proposals, 
apart from the principles behind them—  
I am not dealing with the principles 
now— b̂ut from the sheer practical as
pect o f  them, the opportunist aspect 
o f  them, they are such that they in 
crease the terrible problem, increase the 
miseries and the dangers o f  the mino« 
rities themselves. In fact, far from  
taking us towards a solution, they take 
us miles and miles away firom any so
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lution, o f  the problem. That is why 
I  ventured to say on the first day that 
when I  consider this I  do not under
stand, and I  wonder i f  I am lacking in 
sanity or whether the other hon. 
Members are lacking in sanity; be
cause I  think I can— I think I may say 
so in all modesty— I can appreciate the 
point o f  view o f  the other, and I have 
an open mind ; - but I  cannot appre
ciate this thing which finds no corner or 
nook in my mind. It seems to me 
completely devoid o f  sanity, reason, 
logic or any sensible approacli to this 
problem. I  soy it is an approach 
which has nothing to do with the prob
lem. This approach can only be due 
to one o f two things. It is either an 
approach o f  despair where through 
anger and passion we look out for a 
way out and catch hold, o f  anything 
that somebody says, without realising 
its consequences. Or it is a definite 
political approach which has nothing 
to do with this problem. Tt is raised 
for political reasons, just to embarrass 
the Government, just to create diffi
culties in the way o f Ihis Government, 
just to come in the way o f  rehabilita
tion, in the May o f  normality coming 
back to the minds o f  the minority in 
East Bengal and elsewhere, so that the 
troul>le may continue. I cannot find 
any explanation except these two, 
either it is ])assion and anger driving 
one unreasonably to this approach, or 
it is a deliberate political approach to 
create trouble.

I  do submit that this kind o f approach 
to these problems and especially with 
respect to the refugee problem as with 
other problems they are creating trouble 
because in the course o f  the next six, 
eight or ten months the election is co
ming on and they are prepared perhaps 
to sacrifice the lives o f  these millions 
o f  people because o f  that wretched 
election. I  beg this House to consider 
these matters.

I  spoke about the exchange o f  popu
lation, and I dealt with the practical 
aspect o f  it ; let us now deal ^ith the 
theoretical aspect o f it.

Now an exchange o f population 
must be a compulsory one. It must in

evitably mean sending out people wha 
do not want to go. It means, o f  course^ 
as an hon. Member acknowledged^ 
scrapping our Constitution. Scrap it 
i f  you want to, but know what you 
are doing. We have bandied abottt 
this word secular, which I  dislike. It  
means our giving up not secularism, 
which has no particular meaning but 
giving up every kind, o f  civilised ap
proach to any national problem. I  
hope I  may le  permitted to say so with 
authority that you cannot compare 
this approach with any similar in
stance anywhere. It would be unique 
in the annals o f histor}^ It will be 
unique in its uncivilised approach 
and it will be a brutal and barbarous 
approach to the problem and, o f  course^ 
completely at variance with anything 
that the Congress has stood for— at 
variance absolutely. Put an end to 
it, i f  you like all that the Congress has 
stood for and put an end to the
Congress itself if  you want to , but do so 
with your eyes open as to what you are 
doing before the eyes o f  the world.
I f  any hon. Members put forth such 
proposals they shame us in the eyes 
o f  the world. I  say they shame us 
in the eyes of the w orld because we are 
represented’ to be narrow-minded 
petty-minded and parochial bigots, 
who would talk in terms o f  democracy^, 
and secularism but actually 
we have not got out o f  our narrow, 
parochial and petty outlook and there
fore w e are totally incapable o f  think
ing in terms o f  this great country that 
we live in, nor thinking in terms o f the 
world and those people who are o u t  
citizens and yet to whom we wall say 
“  We push yon out, because you b ^  
long to a particular relgion ” . It is a 
fantastic proposition. It is a preposi
tion, which if  it dares to raise its 
voice, ŵ ill be fought and resisted. It  
will be fought both non-violently and 
violently. It is a propositon which 
once admitted means the ruin o f  India# 
the ruin and destruction o f  eviery- 
thing that we have stood for. There
fore I  say that i f  that proposition is 
put forw ard it will be fought to the 
uttermost o f  our strength everywhere 
in houses, in fields and in m ark^ plaoeSjp.. 
wherever it may happen. It will
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in the Council chambers, it will 

f o v ^ t  in. the streets and .we are 
going to permit India to  be 

#Uiii^tered at the altar o f  these bigots.
^  these are the three propositions 

that have been advanced for the so
lution o f  the problem. I  put it to 
you , ia it reason to think o f  any o f  

? And yet hon. Members are 
.M vdoating them. W hat am I to say 
to  Budi hon. Members except this : 
beoause o f  the sufferings that we see, 

/because o f  the stories we read 
^  have .lost the capacity to reason for 
th e  time being. That is the position. 
*So far as this Government is con- 
oem ed we shall go on to the best o f  our 
ability, taking the help o f  people, 
taking the help o f  this country, but 
we shall not proceed on the lines indicat
ed by some o f  the hon. Members in 
regard to these three propositions. 
"That is quite clear.

Now some hon. Members talk about 
-eompensation for property, planned 
•exchange o f  property and this and that. 
Property is an important thing in 
human life, no doubt, and we have 
Ibeen trying for the last two and a half 
years to settle somehow this evacuee 
jMH^^rty question between West 
T a r t a n  and India. W e have not 
^ oae very far. although I  believe I  
« m  right in saying that for the first 
tim e we see some glimmering o f  light, 
-which may take us towards a solution. 
M y hon. colleague, Shri Gopalaswami 
Ayyangar, haa w’orked hard on this

Soblem and I  believe he also feels that 
ere is some glimmering o f  light and 

may be some way out will bo found. 
I can say no more about it. But when 
-we are struggling with this problem for 
4he last two and a half years they come 
and tell UB Oh, in dealing with East 
Bengal and West Bengal property 
el>out 6,000 orores would cover it 
Have we lost all reason when we 

in terms o f these vague figures 
iHiiioh may be right or wrong ? Do 
y o u  r^ember the first W orld War, 
the German reparation  and all that !

08 have at least some slight sem- 
iitooa of approaoh to reason. Other- 

theae figures have no value. At

the present moment Pakistan owes us 
our national debt and they are going 
to  pay it -b a ck  in fifty years. Now 
suppose you wTite on a bit o f  paper
1,000 crores and please yourself, what 
exactly does it mean ? W here does it 
come out o f ? One can imagine some 
relatively reasonable figure being ob 
tained or gradually realised but talking 
about thousands o f  crores, they do not 
exist. People seem to think that they 
can sign cheques off* for vast sums o f  
money. After all, the wealth o f  a 
country is its productive capacity, not 
the jewels you wear nor what the 
Maharajas wear. So the wealth o f a 
nation is its productive capacity. I f  
certain proposals are made they should 
be approached from the point o f  view 
o f  increasing or decreasing the produc
tive capacity o f the nation. That is the 
thing which will make us consider it, 
not even a large number o f empty 
houses, which you may get, hundreds, 
thousands or ten thousands. So 
that w ^ a lk  vaguely about these prob
lems. £ rh e  only possible solution o f  this 
problem— if wc fail to  find it, it would 
be our misfortune as far as I can see—  
lies in our pursuing the line o f pro
ductivity. W e have therefore to try  to  
rehabilitate those who come and help 
them in every way we can.

Again, on this question o f  rehabili
tation money is required. Certainly, 
but what is ultimately required is the 
capacity to work. Hon. Membera 
will forgive me if  I  say that we cannot 
approach this matter with the menta
lity o f  a shopkeeper. He does not 
produce anjrthing. He just throws 
his money this way or that and selling 
his goods make a profit. W e have to 
think o f  it from the point o f  v îew o f  
production and how to make the dis
placed persons, our refugee brothers and 
sisters, productive members o f  the 
community. Let us give them loans, 
let us heip them in every way but 
ultimately their becoming productive 
members" o f the community is what 
makes for real rehabilitation and is good 
for the country. W e have to  think 
more on these Unes and o f  course there 
are other lines also. W e have to  pro
ceed with this rehabilitati(m, not mere
ly  because it is our duty to  do so bat
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in the interest o f  the nation we cannot 
leave these people just as they are, 
doing nothing and suflFering. From the 
practical point o f  view that is one as
pect o f  the question which you must 
deal with. The other is to try our 
utmost to reduce this feeling o f in- 
securitjQ ln  trying to do that it means 
creating that atmosphere on our side 
and creating it on the other side also.
I  am quite convinced that the Pakistan 
Government wants to  do that. They 
want to  do it not for love me or you 
but because o f the facts and circums
tances which compel them to do so.
I am quite convinced o f  that. Shri 
Qopalaswami Ayyangar dealt with 
that as also other Members. It does 
not mean o f  course that in a hundred 
ways they will not give trouble to us. 
But I  am putting the basic problem 
before you. They want to solve it 
because they realise, as every sensible 
person ought to realise, that any other 
course is ruin for them and is as much 
ruin for us.

Now, for the last three or four days 
our Central Government Minister, 
Shri Biswas, and the Pakistan Minis
ter, Dr. Malik and others were here and 
we discussed many matters, and we 
came to a number o f  agreements— I 
will not read them to you, there are 
four or five pages o f them about va 
rious things, about East Bengal and 
West Bengal, about requisitioning o f 
houses, and other matters, the normal 
matters that came up. Wo came to 
an agreement. This agreement re- 
quiries the assent o f our Government 
and the Pakistan Government. I  
hope that will come. So, step by step 
we try to solve the problem, step by  
step we advance, and as wo advance 
we create a feehrig o f  security among 
those who remain there. Whether 
it is enough or not I can not say. I f  
in spite o f that people come, well, we 
receive them, we look after them. That 
is an easier way than saying, “  Let all 
come. Because we can’t look after 
some, let all come !”  I  d o n ’t under
stand the reason o f  that. It  isn‘ t 
logic. Therefore, I  submit that we 
iBhould follow these two courses. One 
jj9 in every, way trying to  produce a 
foeUng o f  security in the m inds o f  the

minorities in both the countries an<l- 
those who come away, we, look a fter  
them to the best o f  enr ability— be
cause any other course leads to  a lack 
o f  security, any other course leads gra
dually to  a worsening o f the situation, 
any other course leads, or is meant to* 
lead, to war.

My hon. colleague reminds me tha^ 
there are three amendments that were 
proposed* In  view o f  m y submission 
to  the House, I  hope the House w ilt -  
throw out these amendments.

Mr. Speaker: Before putting the 
amendments to the vote o f  the House^
I  would like to find out whether any o f  
them are going to be withdrawn^ 
Amendment No. 1 moved by  Prof. 
Shibban Lai Saksena. He is not here 
so wo must put it to the House.

The question is : ^

“  That for the original m otion 
the following be substituted :

‘That in the opinion o f  this House, 
the Bengal situation being extremely 
grave,the Government and the people 
o f  Pakistan having failed to imple
ment the agreement between the 
Prime Ministers o f  India and 
Pakistan, signed on the 8th April, 
1950, the Government should give 
top priority to this problem and 
take whatever measures may be  
necessary to ensure an honourable 
existence for the Hindu population 
in East Bengal and proper and im
mediate arrangements be made for 
the relief and rehabilitation o f  all 
those who decide to stay in India*.

The motion was negatived.
Mr. Speaker : Then the amendment 

o fP ro f. K . T. Shah.

Prof. K. T. Shah (B ih ar): I  beg 
leave to withdraw it in view o f  the 
form o f  the motion.

The amendment was, by leave, 
withdrawn.

Mr« Speaker : Then the amendcaei^t 
o f  Shri Syamnandan Saha3ra.

✓  giiri f^m naiw hii jgahay
My amendment attests tha
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/

{Am endm ent) Bill 

[Shri Syamnandan Sahaya]

ibent o f  the realization o f  the income- 
ta x , a^d as the hon. Prime Minister 
d id  not say anything about this parti
cular amendent I  thought I  might 
draw his attention to i t . . . .

12 Noon

Mr. Speaker : He is too late. Does 
he wish me to put his amendment to 
ro te  ?

^  Shii Syamnandan Sahaya : No, Sir. 
I beg leave to withdraw it.

The amondmcnt) 
withdrawn.

was, by leave-

' Jll®* Speaker: So far as the o r i
ginal proposition is concerned, there is 
nothing to be put to the vote. W o 

now proceed with the legislative 
buShess.

CENSUS (AMENDMENT) B ILL

The Minister of Home Affairs and 
the States (Sardar Patel): 1 bog to
m ove for leave to introduce a Bill 
to  amend the Census Act, 1948.

Mr. Speaker : Tho ( [̂ufvstiou is :

“  That leave be granted to intro
duce a Bill to amend tho Census Act, 
1948.

The motion was adopted. 

Sardar Patel : I introduce the BilK

SALARIES OF M INISTERS 
(AMENDMENT) B ILL

The Minister of Home Affairs and 
fhe States (Sardar Patel): I beg to
m ove for leave to introduce a Bill 
to  amend the Salaries o f Ministers 
A ct , 1947.

Mr. Speaker : The question is :
“  That leave be granted to intro

duce a Bill to amend the Salaries 
o f  Ministers Act, 1947. ”

The motion was adopted.

Jildar Patel: I  introduce the Bill.

{Am endm ent) Bill

Mr. Speaker: Now we will go to 
the Preventive Detention (Amend
ment) Bill.

Shri Kamath (Madhya Pradesh): 
What ’about the Resolution, Sir ?

Mr. Speaker : The Resolution will 
be taken up tomorrow.

PR E V E N TIV E  DETEN TIO N  (AJVI- 
ENDMENT) B ILL.

The Minister of Home Affairs and 
the States (Sardar Patel): I  beg to
move :

‘T lia t the Bill to amend the Pre
ventive Detention A ct, 1950, be 
taken into consideration.

I hope the House will remember that 
after we passed the Preventive Deten
tion Act in this House, there have been 
several judicial pronouncements by 
several High Courts and finally a 
decision o f the Supreme Court. There 
have been a variety o f decisions in 
which there have been differences o f  
opinion between Judges also, yet there 
is one point on which there is almost 
complete unanimity, that i« that Sec
tion 14 o f the Preventive Detention 
Act is ultra vires. When we passed the 
A ct we considered it carefully and, 
though some doubts were expressed, 
on tho whole we were advised that we 
could go through with the Bill as it 
was. Now, after the decision o f  the 
Supreme CJourt it is our duty to see 
that tlie earliest opportunity be taken 
to amend the Act in consonance with 
the decision o f  the Supreme Court. 
That has led the Government to take 
action to bring this Bill forwanl. Thero 
are one or two other minor amend
ments which are o f  no importance or 
consequence. One is designed to 
empower the Civil Administration o f  
Hyderabad and Additional District 
Magistrates elsewhere to pass orders 
o f detention under Section 3 o f  the 
Act.

On the whole this Bill has a very 
limited objective. And as I  said the 
other day, we will bring forward, at a 
later stage and at the proper time, after
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fu ll consideration, a well-considered 
measure. Therefore I  hope there will 
be no time wasted in passing this 
short measure which seeks to  bring 
the present position in consonance 
with the decision o f  the Supreme 
Court.

Mr. Speaker : Motion moved :
“  That the Bill to amend the 

Preventive Detention A ct, 1950, be 
taken into consideration. ”
Shri Kamath (Madhya Pradesh) : 

W e are all glad to hear from the Minis
ter o f Home Affairs that he will in the 
near future place before the House a 
comprehensive and well-considered 
piece o f  legislation in this regard. 
W hen this Preventive Detention Bill 
was brought before the House towards 
the end o f  February last and rushed 
through in one day, I had m y own 
doubts about the well-considered aspect 
o f  this measure.

I had moved several amendments, 
particularly to clause 14 o f  the Bill, 
but the Attorney-General, who was 
in the House on that day, in answering 
m y amendments was sure in his own 
mind that the Bill as a whole and clause 
14 in particular satisfied all the articles 
o f  the Constitution. These are his 
words— I am reading from the parlia
mentary debates dated 25th February 
1950 :

“  He (the detenu) will not be able 
to (furnish evidence against the de
tention order) for the simple reasons 
that these are confidential docu
ments. He will be able to tell the 
court that he has been detained as 
he threatened public safety or other 
things. Then the court will have to 
examine the habeas corpus applica. 
tion and see whether he is detained 
under the procedure provided by 
law.
Then he went on to say that this 

particular clause 14 was all right and in 
consonance with the provisions o f  the 
Constitution.

Now, we find that the Supreme 
Court has held otherwise and has dec- 
a red Section 14 to be ultra vires 
of the Constitution and therefore

void. In  m y judgment, this is a ' 
warning to  Parliament to  be more 
carfeful about our enactments in future 
lest it be laid at our door that we legick 
late in haste and repeal at leisure. 
The Supreme Court has castigated in 
certain portions o f  its judgment the 
way in which this legislation was hand
led by Parliament and I  for one will 
not be happy in case the Judges o f  the 
Supreme Court have an opportunity 
to say about us that we legislate in 
haste and repeal at leisure.

The Minister o f  Home Affairs hag 
referred to only Section 14 o f  the A ct, 
which is proposed to be repealed by 
this Bill. I would have liked the very 
definite and categorical observations 
made by Mr. Justice Mahajan and Mr. 
Justice Fazl Ali in regard to Section 12 
o f  the A ct had also been taken into con
sideration. It  is true that that is a minor 
rity judgment, but the arguments ad
vanced by those two judges have 
got trem-^ndous force and they cer
tainly appeal to me. I  do not know 
whether the Minister o f  Home Affairs 
and the Government o f  India have 
given any thought to amending Sec
tion 12 also in the light o f  the observa
tions o f  these two judges May I, Sir, 
with your permission read a brief - 
extract from their observations ?

Mr. Speaker : Order, order. He 
has sufficiently made the point that 
the scope o f  the Bill should have been 
more comprehensive than it actually 
is. But as a matter o f  fact, this B ill 
is intended to  repeal only Section 14. 
So, it would be beyond the scope o f  the 
present Bill, if  the hon. Member were 
to go into those details as to  what their 
Lordships said in regard to Section 12.

Sardar Patel : In view o f  the fact 
that I  have already promised that 
Government is going to bring a well 
considered measure, I  think you will 
agree that hon. Members, i f  they bATe 
anything to suggest, m ay suggest at 
that stage when it would be more apprb- 
priate. W e are not sitting here today 
as an appellate court or a reviewing 
court o f the Supreme Court, repealifig v 
the decisions o f  the ^uprcltne CotiKt 
for the time being, the declidons
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[Sardar Patel] 
majority of the Supreme Court are the 
final decisions.

Ifr. Speaker : Whatever that aspect 
it a y  be, I  am more concerned with the 
relevancy o f  the debate and I  think 
it is beyond the scope o f  the present 
measure to quote anything from their 
Lordships* judgment in regard to  Sec
tion  1 2 .1

ghri Kamath : As you are pleased 
to  hold, Sir. I  shall just conclude. I  
have given notice o f  some amendments 
and one o f  them seeks to  om it 
part (c) dealing with Sub-Divisional 
Magistrates. I  shall take that up 
when the amendments are reached. 
I  only hope that the Minister o f Home 
Affairs will as promised bring forward 
well-considered and comprehensive 
measure at an early date. ,

Pandit Kunzra (Uttar P radesh ) :
I rise with a great deal o f trepidation 
to make a few observations in regard 
to the Bill before us. The other day 
when I referred to the question o f civil 
liberty I drew upon myself the wrath 
of Sardar Vallabhbhai Patel. He gave 
us a very  interesting display o f the 
strength for which he enjoys a very 
high reputation, but I regretfully 
felt when he ŵ as speaking that 
this strengh was more compatible with 
the idea o f  good government than 
with that o f representative or res
ponsible government. These forms o f 
government require that we should bo 
willing to admit that wc may some
times be wrong and to  listen to criti
cism. Intolerance o f  criticism, or 
assumption o f infallibility is wholly 
inconsistent with them. I 
say this is no carpling spirit, for I  ad- 
jgjjire wholeheartedly the splendid 
Qualities o f  leadership that Sardar 
Vallabhbhai Patel has shown in dealing 
with some o f  the most vital and most 
dUf&Gult problems that face us. But 
these qualities, 1 am sorry to say, have 
not been much in evidence in this 
Hmse during the last four years. It 
would be a great advantage to this 
House and, I think, to the country, if 
my bon. firieud realised a little more 
Ae im^oations of parlimentary goy«

Sardar Vallabhbhai Patel met my 
criticism o f  the manner in which the 
Preventive Detention A ct or the 
powers enjoyed b y  the State Govern
ments under it had been used, 
partly b y  indulging in ^rcasm . His 
anger led him so far as to say that the 
non-Congressmen who filled the legis
latures for thirty years before the Con
gress came into power did not show 
that regard for civil liberties that I  had 
ventured to plead for. I  was rather 
surpris d that Sardar Vallabhbhai 
Patel, o f  all persons, should so com 
pletely forget the history o f  the last 
thirty years as to deny an undeniable 
fact. But pride and prejudice cannot 
obliterate facts and the records o f  our 
legislatures bear unchallengeable testi
m ony to the repeated efforts made by  
non-congresmen to  stand up against 
tyranny and to protect the civ il 
liberties o f  the people. They m ay have 
ailed, as the Congressmen did in the 
old days. But their failure was not 
their fault.

My hon. friend Sardar Vallabhbhai 
Patel said the other day that I  had 
charged both the Government of India 
and the State Governments with a 
misuse o f  the powers which the Pre
ventive Detention A ct vested in them. 
I  was rather surprised by  this charge. 
I  have, therefore, gone through the 
uncorrected report o f  m y speech and I 
find nothing in it to justify the mis
apprehension that I  accused the G o
vernment o f  India o f  having used the 
extraordinary powers conferred on them 
by the Preventive Detention A ct to 
shut up a large number o f  persons w ith
out trial.

Mr. Speaker : Order, order. I  can 
appreciate the hon. Member’s desire 
to  give a complete reply to some speech 
in some debate, sometime back.. B ut 
then, I  think this is not the proper 
occasion for it, because the Bill is now 
restricted to the repeal o f  section 14 o f  
the Act. I  just wanted to pursue and 
catch his point o f  view as to  how, it is  
relevant to the present scope o f  dis
cussion. '

Paadit Knmni: Sir, I want to 
refer to that point now in oonndctiMi
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with this debate because I  want to 
point out that while the amendment 
that has been placed before the House 
is all right so far as it goes,— in fact it 
is fehe result o f the compulsion exercised 
by  the decision o f  the Supreme Court—  
there is, however, a fear that the am 
endment will not be o f  such a character, 
as to make us feel that due regard will 
be paid to the civil liberties o f  the 
people. And I think that even speak
ing on a Bill with a limited scope, like 
the 3 i l l  before the House, I can refer 
to such topics which are o f  consider
able interest to the entire country.

Lst m3 disabuse my hon. friend 
Sardir Pdtel o f  the impression that I  
had accused the Government o f  India 
o f  shutting up large numbers o f  people 
without trial in contravention o f  the 
provisions o f  the Preventive Deten. 
tion  Act. Ail that I  said about the 
Government o f  India was that by 
widening the grounds on which people 
could be d itiin ed  without trial, it 
had givren the impression that it did 
not cittach that importance to civil 
liberties which it should even ip 
times like those we are passing through.
I  ventured only to criticise the State 
Governments. I referred only to the 
Bombay Government, but my hon. 
friend was entirely wrong in assuming 
that I wanted to single it out for 
criticism. There was no reason to 
suppose that I had any animus against 
the Government o f  Bombay. I drew' 
attention to what happened in Bombay 
partly because the decision o f  the 
Bom bay High Court was fresh in our 
minds and partly because the views 
expressed by the High Court led to the 
release o f  as many as 105 out o f  165 
4etenues. Bat in order to assure my 
hon. friend o f  my bona fides I  shall refer 
to  two other cases, one relating to 
P.E.P.S.U. and the other to Bengal. 
The other d ay the Chief Justice o f  the 
P .E .P.S.U . High Court had to con
sider the case o f  a detenu, Sardar 
Inder Singh. The Daputy Commission
er Avho had ordered his detention 
gave evidenc3 in this cise p̂ nd in the 
course o f  his evidoncc he s vid th>it 
this m ill had been detained for har
bouring two d ICO its one o f  whom was 
Ulled about two ŷ .̂ ars ago and the

other had been in jail for six monldl#. 
It Wvifl also shown in this c ;se  thst 
there was a delay o f  one month and 
eleven d iy s  in communicating tha 
grounds o f  detention to him.

Mr. Speaker: Order, order. I  am
inclined to think the hon. Member 
is going into details. Obviously to 
my mind, they are irrelevant to the 
present scope. It is only when 
comprehensive Bill dealing with the 
Detention A ct comes in, that all 
these things can be gone into. But 
today the scope is very restricted.

Pandit Kunzru: I  thought that I
could refer to those simple matters 
but if  you rule otherwise I  have no 
option, but to bow to your judg
ment.

Section 14 o f  the Preventive De
tention Act, I  think, was an attempt on 
the part o f  the Government to get 
round article 32 o f  the Constitution, 
The Provincial Public Security Acts 
ousted the jurisdiction o f  the ccurts. 
Article J2 o f  the Constitution made 
this impossible. Section 14 o f  the 
Preventive Detention A ct sought to 
achieve the same p u rp o «  by prevent
ing the courts from allowing any de
tenu to disclose in any case before 
them the grounds on which 
been detained. The decision o r % e  
Supreme Court hc.s rendered this 
attempt illegal. We have therefore 
before us the amending Bill that Sar* 
dar Vallabhbhai Patel waii^ us to 
consider. There is no one that wiU j  
vote against the repeal o f  section 1 4 /^  
But before I sit dow’̂ n I should like 
ask him one or two questions, 
long as S3ction 14 formed part of0lii^  
Preventive Detention A ct one 
understand the reasonableness o i  not 
allowing a detenu to appear himsetf 
before an Advisory Board or to 1% 
represented by a lawyer. But is there 
any reason after the repeal o f  thi« 
provision for continuing ^  sairo 
restrictions? I  wonder whether thif 
point has been overlooked' b y  the 
hon. the Horns Minister and hi* ' 
advisers; It seema to ^  that it  will 
be in c jii^tinancvi witli spirit xxi 
this amondmont i :  a det«iu  is Allew^ '
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[Pandit K u n ^ ]  , 
ed to appear before an Advisory 
Board in person or be represented by a 
lawyer. Formerly the idea may have 
been that this might lead to a d is
closure of the grounds on which de
tention had been ordered. But as the 
fiupr^e Court has laid it down that 
the diBclosuro of these grounds 
at least to the courts, is not illegal, 
there is no reason why Government 
should not go a little further of their 
own a<^rd and introduce the change

^hich I have ventured to draw 
their attention.

The other point on which I should 
like some light to be thro *vn is whether 
the Advisory Boards are provided 
only with the order o f  detention or 
is the entire material on which the 
Government decide to detain a person, 
to be placed before them? So far as 
I  remember, in Eiiglo.nd even diiring 
war time tlie Advisory Boards %vere 
informed o f  all t^.e ff^cts that justified 
the detention. Possibly s u c Ij a pro
cedure is being followed here too. 
But as we have no knowledge o f  it,
I  hope that Sard«r Vall ibhbhai Patel, 
will tell us what is the pr<^ctiee that 
the executive governments have ad
opted here.

I shall not deal with the Bill in its 
wider aspects, for you have decided 
that their consideration will be re
levant only when a new Bill is brought 
before the House. But I should like 
to say before I  sit dow n that when 
my hon. friend Sard̂ iT Vallabh- 
bhai Patel considers the draft o f  
the new measure that he proposes to 
plaoe before us later he should consi
der the desirability of narrowing 
the ^ u n d s  on which a man can be 
detained without trial.

I am referring only to that clause of 
eeotion 3 which allows the detention of 
persons for acts considered by the 
executive to be prejudicial to the 
maintenance of essential supplies or 
essential services. Under the old Pro- 
yinoial Public Security Acts, persons 
Widangering these things were liable to 
a oriminal prosecution. They could 
not be detained without trial but 
Uiey oould be punished after trial.

Patel h .9 given the House

no reason for departing from the 
provisions o f  the Provincial Public 
Security Acts in this respect. It may 
be that not a single mr.n is detained 
at present for tampering with essential 
supplies or essential services. Never
theless the question o f  principle that 
I have raised is an important one and 
I hope that it will receive the full and 
sympathetic consideration o f  m y hon. 
friend.

Dr. Deshmukh (Madhya Pradesh); 
You will probably recollect that I was 
one of the two hon. Members of this 
House who had expressed grave doubts 
with regard to the Bill that was origi
nally passed as being intra vires o f  the 
present Government. My hon. friend, 
Mr. Kamath, was the other gentleman 
who had stated that the provisions 
embodied in A ct IV o f  1950 were 
ultra vires and w e are glad that our 
view' has been upheld by the Supreme 
Court. So far as this present Bill is 
concerned, it is certainly consequential 
on this judicial pronouncement. I 
for one do w^eleome the Government’s 
promptitude in briiigi}?g forward the 
repeal o f  section 14 o f  the Act. W hat 
I w’ould have, however, liked to be done 
w'as to tackle the other section also 
on the propriety or the legality o f  
which grave doubts have been ex 
pressed by hon. Judges o f  the Su
preme Court. Thirdly, and this is 
my last point,. I do not know how 
far it is correct to embody in this 
B ill, which is more or less o f  a repealing 
nature, a clause which seeks to protect 
or indemnify the acts that have been 
done under the old ordinance. So 
far as I am concerned, the doubt I 
express refers to the acts done under 
the old section 14 and no other part. 
It is probably competent for the 
executive Government to indemnify 
from being proceeded against, so far 
as the rest of the clauses are concerned, 
but so far as this clause which has been 
declared invalid and ultra vires by thê  
Supreme Court, I doubt how far thia 
can be embodied in a Bill of this 
nature and how far it would be 
competent to protect the persons who 
are intended to be protected. I hope 
that if not in this Bill, at least a little 
later, the amending or repeal of sec
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tion 12 o f  the Preventive Detention 
Act will be undertaken. I sn.pport the 
Bill as it stands excepting sub-clause 
(2) o f clause 4 o f  the present Bill,

Sardar Patel: I  regret very much 
that in the speech that I  made, I  
have provoked or at least I  seem to 
have provoked my hon. friend Pandit 
Kunzni. I  did not mean to do so or to 
give him an offence, but I  must 
confess that in the limited scope o f  the 
B ill which I  have put forward, nobody 
C3tn take any exception to it. I t  
would not be right to go into questions 
which would perhaps cover wider 
fields and take up a very long time. 
I  have not forgotten the efforts made 
by  the non-official Members when we 
were in detention nor have I  forgotten 
that mpoRv non-official organizations 
before making any comment on our 
detention took particular care to please 
the Government by passing resolutions 
condemning the activities o f  the Civil 
Disobedience Movement. That made 
the criticism absolutely ineffective. 
However, that is all past history; 
I  do not wish to enter into that nor 
do I want to criticize them. All 
I  want to say is that the suggestions 
that are being made for the improve
ment o f  the Bill will, when it is brought 
before t]ie House, be considered. O f 
course, we will take into consideration 
the comments that have been made in 
the judicial pronouncements. The 
House Avill have ample opportunity to 
bring in amendments also. A t that 
time all the Members who choose to be 
present will have the right to criticize 
the Bill and bring in amendments, 
but for the present, it would not be 
right for me to go into irrelevant 
questions, however important they 
may be. I  am glad that some Mem
bers have the satisfaction that they 
have been proved to be right by the 
judicial pronouncements but the 
House w ill remember the circumstances 
under which I  was compelled to bring 
that Bill at a very short notice when 
300 detenus in a troubled place like 
Calcutta were to be let loose and were 
ordered to be present in court because 
o f  the defects in the past Act. It  was 
because o f  this that I was forced to 
bring in this measure. W e had the

best possible advice and I had that 
day also he A t.om ey General present. 
I confess to not having the long par
liamentary experience o f  some o f  the 
Members here who have passed all 
their Jives in Parliament, I  cannot 
put my case in very presentable 
parliamentary parlance and therefore 
I  may be at fault. I  do not see^ 
however experienced parliamentary men 
may be, how anybody can take excep
tion to the B ill that I  have brought up 
in Older to bring the provisions o f  th e  
law in consonance with the recenfe 
decision o f  the Court. Hon. Membent 
are aware that this session was ca B ^ ' 
in for a spccial purpose. It  w ould  nofc 
be proper for me to rush in w itk  a. 
Bill which would require days o f  scrur- 
tiny and a number o f  amendments.. 
The only thing on which I have
brought forvv'ard this Bill is to delete
section 14 which is unanimously held 
as ultra vires by the judiciary. I  have 
done nothing extraordinary except to 
recommend that section 14 be deleted. 
Therefore I do not wish to take up 
any more time o f the House and I  
hope the House will also not waste
any more time on this Bill.

My hon. friend Dr. Deshmukh ha^ 
suggested the deletion o f  the clause on 
the hona fide exercise o f  powers by 
officers. I wi>h he were one o f  those 
who had to exercise those powers.
I  think it is for Parliament to confer 
that power.

Dr. DGshmukh i I  have no objection^ 
to exercising these powers.

Sardar Patel i I f  you like i t  aie 
much you can have it. Then^ you; 
will have another opinion and you 
will agree with this. After all, it  
Parliament that gives the indemnil^^ 
and not the Government. TherofeDO^ 
this is the proper course for the proper 
administration o f  this Bill.

Ur. Speaker: The question is:

That fhe Bill to amend the Pre
ventive Detention Act, 1950, be  
takeil into consideration.”

The motion was adopted*



Mr* I Z wiU now take the
clause by  clause. Before I  do so, 

I  would like jnirt to inrite the attention 
o f  ou f £piend Mr. Naziruddin Ahmad 
who has tabled six amendments, that, 
ia  ^ e w  o f  onr previous agreement, 
aH thi^3 are to go to the draftsmen. 
Ih e y  refer to punctuations, capital 
lett<ers or small letters. I  am not 
lo t t in g  those amendments to the 
jlouse . That would dispose o f  clause 
2* My idea is to put all the clauses 
l^gether, i f  possible. I am only clear- 
-fag the ground.

Urn Kamath: I have an amend-
naent to clause 2, Sir.

Mr. Spdaker : I  shall put the clause 
^ a r a t e ly .

Clatise 2
{Amendment o f  section S, Art, IV  o f  

’ 950)

Shri l^SSlth : I  beg to move :

f‘ In clause 2, \n the proposed 
 ̂ ^amendment to sub-section (2) o f  sec

tion  3 o f  the Preventive Deten- 
A ct, 1950, om it part (c) and re

letter subsequent parts accordingly.**

This clauai^ 
t o  do with 
ments o f  th 
mpe the g^ne? 
14 o f  the Pj

the Bill has nothing 
"judicia l pronounce- 
})reme "Court which 
the repeal o f  section 
itive Detention Act.

I held t^e view on the ^ th  February 
1980, and I hold the view again today 
that sttb-divisional magistrates, should 
Bot be invested with the poŵ w* oon- 
f^xred by i^tion 3 o f this Aot. That 
mctAxm 3 confers very wWe powers, 

to say, empowers these o^ ers  to 
detoin pmons who, in their view, 
may b9 acting in any ̂ manner, pre* 
ju^icir I to the security of the State or 
llSli^iliitenanee of public order or the 

^mBO Îmatice of supplies and services 
^BS^timl to the community. The point 

It m%de out then on the 25Ui 
nM >raary 1950, was that where the 

Magistrate has been em
power^ under this section, the only 
Other dffieer, i^iirt ffbm the Presidency

- towm and now"Hyderabad, who shouid 
Ijjj^ e«qK>wwed undw this section are

those magistrates "Who hold indepen
dent charge o f  sub-divisions and pre 
therefore invested with the powers o f  
distric magistrates, and are designated 
as additional district magistrates. 
There is no reason-absoiutely none 
whatsoever, why sub-divisional magis
trates should be so empowered. I have 
been out o f  touch with the administra
tive set up and the administrative 
apparatus since I  le fj the Irdian Civil 
Service over twelve years ago and I 
do net know i f  since then any material 
changes have been made in this 
app?ratus. I  gather from the Stf te. 
ment o f  01 jects / nd Reasons that the 
Ordinance which was promulgated on 
the 23rd June 1950, conferred on 
additional district magistrates specially 
empowered in this behalf by  State 
Grovemments the power to issue deten
tion orders under section 3 o f  th© Act. 
This was necessary as, in cert^ain parts 
o f  the country, officers designated as 
additional district magistrates hold 
independent charge o f  part o f  a dis
trict. This was the point I  had made 
in the course o f  the discussion in Feb
ruary last. I  am glad to see that that 
point o f mine, in respect o f  which I  
had moved an amendment also, has 
been accepted by the Home Minister, 
that additional district magistrates 
should be empowered in the same 
manner as district magistrates.

But, now that additional district 
magistrates have been empowered in 
this regard under this section, I 
see no reason why the sub-divisional 
magistrates should be at all so em
powered. Because, this A ct, as my 
hon. friend Pandit Kunzru has observ
ed, is a very drastic measure and may 
on occ€tsions, unduly violate the liber-

0 ty  o f  the citizen, especially where,
1 the officers are not men o f  experience,
5' and who cannot bring to bear the

proper outlook on this matter. In the 
wake o f  our political freedom, that is 
to say, after August 1947, because o f 
the exit o f several experienced and 
senior district officers, there was a 
paucity o f  trained personnel, and I  
learn that within the last three years, 
in the districts eapecially, several 
officers have been promoted to positicms 
to which normally, in the ordiimry
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course, they would not have been so 
promoted. It was an emergency 
which confronted the Government and 
they had to act as best as they could 
and these officers were promoted to 
these positions. I  am not quite sure 
whether every one o f  the sub-divisional 
magistrates in the various States o f  our 
country, there may be, o f  course 
quite a number o f  them who are com
petent is qualified by  this previous 
experience and by his judgment o f  
men and measures. I  am not so sure 
whether every sub-divisional magis
tra te  will bring to bear the proper 
outlook on these matters before he 
takes action under section 3 o f  this 
Act. Therefore, I am very definite, 
very clear in my mind that where the 
district magistrates and the additional 
district magistrates have been em
powered, there need not be any in
vestment o f  the sub-divisional ma
gistrates with these powers. Because 
the sub-divisional magistrates are 
subordinate either to the district 
magistrate or the additional district 
magistrate, and what they have to do 
is to send a report secret or otherwise 
to their superior officer, the district 
magistrate or the additional district 
magistrate and leave him in possession 
o f  the matter and let him pass the 
requisite orders under section 3 o f  this 
Act.

Sardar Patel: The House will re
member that Mr. Kamath raised the 
same point which was considered 
at the time when the Bill was passed. 
He has discussed the point, but not 
the replies that were given at the time. 
After full consideration, the House 
accepted that sub-divisional magis
trates should have the power. I do 
not want to have a repetition o f  the 
performance made at that time. I 
do not know whether Mr. Kamath 
was a sub-divisional magistrate or not. 
He may have his opinion o f  his capaci
ty. But, there are many sub-divisional 
macistrates who are as good as dis
trict magistrcites. I f  any question o f  
detention o f any individual person 
arises in his jurisdiction and if it is a 
question o f  immediate necessity, then, 
he has got to have powers if the Bill is 
to stand. Therefore, there is nothing

unusual m  this. This? point was con* 
sidered carefully b y  the House and I 
dojnot propose to say anything] m ore.

SM  Kamath: On a point 
clarification. Sir. The point that I  
made out was that in the A ct 
originally passed by Parliament, thare 
was no mention o f  additional distriet 
magistrates. That has been accepted 
now.

Mr. Speaker: The hon. Member
is coming to the same argument, he ia 
repeating the same argument.

Shri Kamath : But because o f  tlw 
inclusion o f  A. D, Ms. th e____

Mr. Speaker : But the position has 
been made quite clear now.

Shri Kamath : Not so clear to me. 
Sir. '

Mr. Speaker: I  think the hon. 
M em ber wishes me to put his f ji end- 
ment to the House.

The question is:

“ In clause 2, in the proposed 
amend-ment to sub-section (2) o f  
section 3 o f  the Preventive Detention 
A ct, 1950, om it'part (c) and re-letter 
subsequent parts accordingly.”

The motion was negatived.

Mr. Speaker: The question is :

“ That clause 2 stand part o f  the 
Bill.’ ^

The motion was adopted^

Clause 2 was added to 
the Bill. '

Clauses 3 and 4
Clauses 3 and 4 were added to 

the Bill.2

Shri Kamath : Are not amendments 
to the new clauses admissible? -

Mr. Speaker : No, they are out o f  
order.

Clause 1, Enacting Formula and 
Title

Clause 1, the Enacting Formula and 
Title were added to the BiH.
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Satdar Patel: I  beg to move:

** That the Bill be passed.”

ffliri Kamath: Sir, on a point o f in
form ation. The Supreme Court deli
vered its judgment on the 19th o f  May 
1950, but the Ordinance was promul
gated more then a month later on the 
23rd June 1950. What was the reason 
for this delay?

^Sardar Patel: It took some time
to  get a copy o f  the Judgment.

Shri Kamath: In getting it from
the Supreme Court?

Mr. Speaker : Wliatever that may 
be, we are not entitled to  criticise the 
Court. I  was inclined to think that, 
when the section was declared ultra 
vires it was ultra vires. Even if you 
d id  not legislate, it is a dead letter.

The question is:

"‘That the Bill be passed.”

The motion was adopted.

d e m a n d s  f o r  s u p p l e m e n t a r y
GRANTS FOR 1950 51

Mr. Speaker: The Suppleme|^ary 
Demands will be taken up at 2-30 
P.M. and assuming for the sake o f  
argument that we are able to  finish 
the Supplementary Demands earUer, 
d o  we utilise the remaining ti^ie for 
the purpose o f  taking up the Bills ?

ftome Hon. Members : Yes, Sir.
8hri Sidhva (Madhya Pradesh): 

On the contrary there is so little 
t im e ------

Mr. Speaker: Yes, that is why
I wanted to get the thing cleared.

Siri Tyagi (Uttar Pradesh): W ill 
he guillotine be applied ?

Mr. Speaker : No.

8bri Tinunala Rao (M adias): Can 
w© raise the whok) policy o f Govern
m ent on the cut motions on tho 
Supplementary Demands 1

Mr. Speaker: Well, I  will clarify 
the position when we re-assemble at 
2-30 P.M. But the hon. Member 
knows that the policy o f  Government 
will not be allowed to be discussed 
on the Supplementary Demands.

The House then adjourned for Lunch 
till H alf Past Two o f the Clock.

The Hom e re-assembled after Lunch 
at Hnlf Past Two o f th>. Clock.

[M r . S p e a k e r  in the Chair]

Mr. Speaker : I  should like to know 
if  there is any agreement among the 
hon. Members that any particular 
dc mands or cut motions should be 
taken up or shall I proceed with the 
demands one by  one as they are on 
the order paper.

D e m a n d  N o . 8 .— I n d i a n  P o s t s  a n d  
T e l e g r a p h s  D e p a r t m e n t  (i n c l u d 
i n g  W o r k in g ? E x p e n s e s ) '

Mr. Speaker: Motion is:

“ That a suppKineiitary sum no 
exceeding. Rs. 25,00,000 be granted 
to the President to defray the 
chargos which will come in course 
o f  payment during the year ending 
the 31st day o f  March 1951, in 
respect o f  ‘ Indian Posts and 
TeLgraphs Department (in
cluding W orking Expenses)’ .”

Shri Sidhva : I  should like to know 
whether there will be no general speech 
from the hon. Finance Minister on the 
Supplementary Demands. Usually a 
general speech is made as to why 
these demands are brought forward.

Mr. Speaker: Is it generally in 
respect o f  all the demands or in respect 
o f  each individual demand ?

Shri Sidhva: It has been the practice, 
and a right practice, that the Finance 
Minister comes before the House and 
teUs them why within such a short 
period these demands are necessary. 
Some explanation is givtn on the 
items, some sort o f general resume o f all 
the items. A sum o f Rs. 21 crores are 
demanded now and therefore it is 
necessary that the House should first 
bo given an explanation. There will
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^hen be a discussion and then each 
demand may be put to vote.

Dr. Dashmukh (Madhya Pradesh) • 
I  object to this procedure. It  will 
take most o f  the time allotted . . . .

Shri Sidhva : No time is allotted.

Dr. Deshmukh : We try to put for
ward our points o f view. The reasons are 
given on every demand. I f  the hon. 
Finance Minister wishes to summarise 
them, he can state bis reasons at the 
end o f  the debate. The reasons are 
given in the demand book and the 
necessity for each item is explained 
there.

Shri S 3 ira i (P a a ja b ): W c want a 
general resume as on the General 
Budget.

Mr. Speaker: That argument is
not a valid one. The General Budget 
is entirely different from this. As the 
necessary details are already given in 
the demands for grants, I  doubt whe
ther the hon. Finance Minister will 
have to say anything more at this stage 
in respect o f  all the demands.

Shri Sondhi: We only wanted a re
sume o f  the adm inistration___

Mr. Speaker : Therefore, I  wanted 
to  know whether hon. Members want 
3, general discussion in respect o f  all 
the demands taken together...

Shri Sidhva: Yes, Sir.
Mr. Speaker: Or in respect o f

^ach demand as it is put?

Prof. K. T. Shah (B ih ar): No, no. 
<3eneral.

Mr. Speaker: W e shall be taking
« p  time without any result.

Shri Sidhva: We would like to
know what the position o f  the finances
is today.

Mr. Speaker : I  have no objection, 
i f  the Finance Minister is billing to  
speak.

The Minister of Finance (Shri C. D.
Dedunukh) : I  have got very little

to  add to what I  said the other day 
that the financial position was 
difficult and that I  had just time to 
review the details o f  the budget o f  the 
first three months o f  the year. I 
placed a picture o f  the Budget which 
appeared to me as a result o f  the re
view before the Standing Finance Com
mittee when we met first and explained 
the general situation to them. I am 
quite certain that they had all that 
information at the back o f  their 
minds when they scrutinised all these 
demands that we placed before them, 
I  do not think any public purpose 
Avill be served by my going into the 
details as to what the position o f  the 
Budget shall be at the end o f the first 
quarter. I f  the House is interested to 
taow  the general situation, I  antici
pate it will be worse than what was 
assumed for purposes o f  the Budget 
as a result o f  several factors. There 
again I do not know that it would be 
in the public interest to set out in 
detail what those factors are. One 
factor is, I  think, apparent to every 
one and that is the movement o f  the 
displaced persons as a result o f the 
things that happened previous to the 
Indo-Pakistan Agreement, which we 
have been discussing for the last two 
days. , ^  I can say is that in scrutinis
ing tĥ sA supplementary demands we 
have taken that into consideration. But 
it is also my intention, that is to say, 
the intention o f  the Ministry o f Finance 
to scrutinise these again, even after 

, the House has voted the grants, to see 
i f  there is anjrthing which can possibly 
be held over in the light o f the finan* 
cial conditions as they appear to U 3  
at present. I  do not think I  can add 
anything useful to this in a general 
kind o f  way and it would be open to t t f  
House to discuss each demand on its 
merits.

Shri Tyagi: I wanted to know 
‘how do you do V

Mr. Speaker : It is not a question 
o f  “ how do you do but ‘ ‘how do we 
do” . However, I  have placed the first 
demand relating to the Poeto and I'ele* 
graphs Department, amounting to Rs,
25 lakhs, before the House. 1 s ^ l
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;£llr; Speaker]
»p the various cut motions in res

e c t  of this demapd. But before I 
P^ceed I iDDBt point out to hon. 
Sfembers that a number o f  ( ut motions 
appeal to be out o f  order and they seem 
to have been tabled under a mis- 
Mprehension about the scope o f the 
discussion in the case o f  supplementary 
demands. I may just invite the atten-,

o f  the House to the previous rul
ings on the subject every time the 
•npplementary demands came up. I  
m ay mention the relevant point.

H ie real point is that these are sup
plementary demands. In the case o f 
the original (}^p,nds, for whatever 
objects they vverc* irade, the principle 
as #ell* aB*the policy o f  those demands 
had been discussed thoroughly by this 
House at the time o f  the Budget, 
when the Budget was sanctioned in 
respect o f  those demands as also again 
at the time o f  the Finance Bill. Any 
further discussion about the whole 
demand in respect o f  the policy pur
sued or o f  the principles will be noth- 
Ihg but a repetition o f  the same argu
ments over and over again. It is, there
fore^ that the scope o f  the discussion 
will be reetricted only to such new 
things or new items as had not come up 
for <&eussion before the House when 
the Budget was voted upon. That 
it the principle on which the scope 
of the discussion is restricted. S o,
hon. Membefs would remember
that.

We w\\\ now take up the cut motions. 
There are in all four cut motions to

* I>emaud No. 8. Out o f  these, No. 1 o f 
list No. 1 and Nos. 1 to 3 o f  list No. 2—  
that means all tho cut motions to this 
Supplementary D< inand— seem to be 
out o f  order, because they want to 
discuss the f>rinciples o f expansion o f  
postal fLU'ilities, another wishes to dis
cuss the pvinciplea o f appointment o f 
Scheduled Cast'' members, the third 
wishes to discuss the plan for expansion 
of postal facilities, and the fourth 
wishoK to distuss that more postal 
facilities ought to be given to rural

fiK)ple. That is the position. Hon. 
will be pleased to see that the

Supplementary Grant is required, ieia 
stated in the b o o k :

“ for opening 4,800 neŵ  post offices 
inrural and urban areas in pursu- 
nate o f  the policy o f  Government 
o f  India that—

(a) Villages or compact group o f
villages within a radius o f  2 
miles with a population o f  2,000 
and above should each have a 
post office; and . ’

(b) No one should, except in 
sparsely populated areas, have 
to walk more than 5 miles to 
transact business at a post 
office.’ ’

These cut motions seek to discuss a 
much wider issue but hon. Members 
can discuss the Demand as it is and 
criticise within the scope o f this ob jec
tive.

Shri Sidhva: On a point o f  in 
formation. Tho explanation, as you 
just now read, says that the demand 
is asked for 4,800 new post offices in 
rural and urban areas. W ill the hon. 
Minister tell us whether in the Budget 
any amount was provided for these 
rural post offices, and i f  so how much 
was provided and how many post 
offices have been opened ?

The Minister of Commimications (Sbri 
Kidwai): Originally Rupees five lakhs 
were provided in the Budget for thia 
item o f  opening o f  new rural post offices. 
But during (Sscussion in the House 
some hon. Members asked that more 
funds should be provided for this item* 
After consulting the then Finance 
Minister I agreed that by the end 
o f  the financial year we will have a post 
office in all villages with a population 
o f  2,000 and over. It was estimated 
that we will require about Rs. 30 lakhs, 
and therefore, we are providing an 
additional amount o f Rs. 25 lakhs for 
the purpose,

Shri Tyagi : There is mention o f  
urban areas also here. Tho book says, 
“ The Supplementary grant is required 
for opening 4,800 new p o s t ,offices in 
rural and mban areas----- May I



as this without much o f  a jrfan wtthoni 
stating all that it means. ISecondly^ 
nowhere has it been stated as to  how 
much revenue it was likely to brifig. 
Are we to understand that all thesj^ 
twenty-five lakhs are merely to be 
expended and there is no revenue at all 
to  be derived from it ? I f  that is the 
position, I for one would stoutly and 
strongly oppose this Demand altogether 
and would request hon. Members o f  
this House to throw it out. N ot 
that I  object to rural post offices hvit 
the manner and method of bringing 
them about.
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know how these two areas are allotted 
money and what is the proportionate 
allotment to each area ?

Shri Kidwai : Most o f  the money is
for rural post offices. W e have got 
4,800 villages with a population o f
2,000 or more to d  we have planned 
that every such village shall have a 
post office before the close o f  the finan
cial year. -

Shri T y a g i: But how much will 
be spent for urban areas ?

Shri K id w a i: All this money will 
be required in rural areas. In urban 
areas we don ’t want to open 
post offices where we will have 
to suffer a loss. Therefore, in 
urban areas there will be no loss and 
this money will be spent only in 
rural areas.

Shri T y ^ i : W ill you permit any 
comments on this, Sir ?

Mr. Sp3aker: Oartainly.

Dr. Deshmukh : While I have no 
intention o f moving the cut motion, 
I  would like to point out that the dis
cussion o f  principles o f  expansion o f  
postal facilities o f  which I  gave notice 
was intended to discuss the expansion 
that is contemplated in the Demand 
itself and nothing beyond that. I  am 
perfectly aware o f  the ruling you had 
given and so I was not likely cons
ciously to  commit an error or do some
thing that was not in accordance 
with the rulings.

So far as this expenditure is con
cerned, I  am glad that some explana
tion has been offered, and that ex
planation tempts .me to say that the 
hon. Minister has given to the House 
something by way o f  a revenge. In 
the original Budget he had the heart 
and the courage only to provide for Rs. 
five lakhs for ruraj post offices. Here 
is a Supplementary Demand in which 
he has asked for Rs. 25 lakhs. 
It is very generous o f him indeed, and 
that shows the way in which we are 
prepared on expenditure. Simply be
cause some hon. Members desired that 
villages should be provided with post 
offices, it did not mean that we will 
be committed to such an expenditure

Then, this expenditure is in m y opi
nion also not fully justified because wo 
have not been able to give any relief ta  
those people who are at the present 
time using the postal services. T he 
rate o f  the postcard remains the same, 
the rate o f the envelope remains the 
same, and what m y hon. friend has. 
added to our convenience is by stop
ping the Sunday dehvery and Sunday 
clearance. That is a novel thing, 
and I  wonder i f  he wants to  leave hSa 
name in the annals o f  the Postal D e
partment o f  India. Is that why he has 
thought o f  all these new things ? I  
don’t wish to dwell upon it, I  onljf 
wish to point out that whereas on the 
one hand the hon. Minister is not in a 
position to keep up the facilities and 
conveniences wMch were ours for so  
many years and he is trying to cut 
down the facilities still further, on th e  
other hand, he is trying to  embark on? 
something as foolish as the rê cUMHtj- 
fication that was resorted to by  m y  
friend, Mr. Santhanam, because som e 
Members had expressed a desire for it 
in the House. I  would beg o fh im Q ot 
to be so sohcitous o f  the opinions ei -̂ 
pressed here. He should take car© 
o f  the finances o f  the Postal Depart
ment and see that a larger number o f  
people receive some concession by  w ay 
o f  reduction in postal charges r a th ^ -  
than embark upon a Supplementary 
Demand five times as large ad the 
main De?nand. And I  don’t know 
how the Finance Minister who is com-  ̂
plainihg o f  a financial crisis is prepared 
to sanction such a foolish demand pjt" 
Rs, 25 jakhs, especially by way o f  
SupplemjdntsLry D em a ^ .
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Riri Jtyagi ; On a point o f  order, 
Bir. Is the word “ foolish’ ’ used by 
th e  hon. Member parliamentary?

MSr. Speaker : It  is a very strong
word which need not have been used, 
but it does not seem to be unparliamen* 
tary.

Sfan Tyagi : I thought................

Mr. Speaker : Order, order.

Shri Sidhva : I wholeheartedly sup
port l^is Demand. All along we have 
neglected the people in the rural areas. 
Prom the time we came into this House, 
we have been insisting that rural post
offices should be opened in large 
numbers and the rural people should 
get this facility. I  do not mind if there 
is no return from these rural post
offices. When we frame our Budget, 
we need not necessarily think o f  the 
return. We have to see the whole 
picture and see what is the total reaH- 
sation from post offices as a whole— 
both' urban and rural inclusive. W e 
must see that that part o f the country 
in the rural areas which does not 
t!Ommand the facility o f  a post office is 
given that facility. From that point 
o f  view, I  support this Demand.

My poiijt is about the expenses. 
W e do not know what type o f  post 
offices will be opened in the ru n l areas. 
Generally, wha t the^ do is, they entrust 
it to a school'master, who handles 
money orders and registered articles 
in his school. 1 do not know how far 
this system is satisfactory. I f  it hps 
worked satisfactorily, I  want to en- 
T^ourage it. But I have seen in 
European countries that both in rural 
and in urban areas, post offices are 
not run by  the Postal Department 
^rolusively, but they are entrus ed to 
bona fide shopkeepers, and according 
to the number o f  articles that are 
handled, they are paid. Of course, 
the delivery o f  letters is done by the 
Postal Department. I humbly submit 
that if such a procedure is fe.'siole, it 
would l)e easier and cheapt r. I do not 
see vrhy even in small t<nviis ix^rsons 
who can be trusted &!iould not be 
•entrusted with this work. I remember 
eome years ago the work of Cash

Department was entrusted to a parti
cular class o f  people who gave certain 
guarantees and securities. It was a 
greiit relief to the public and also a 
saving o f  expenditure to Goveriiment. 
I know how postage stamps were sold 
by small shopkeepers and tobacco 
sellers and pan-bidiwal/is. The public 
derive gre^it advantage by this system. 
They get the postage stamps wherever 
they like and at the same time, the 
expenditure is not much to the ex
chequer.

Again, as far os sale o f postage 
stamps is concerned, in European 
countries both in urban and in rural 
areas they have automatic machines. 
The man inserts .he coin and he gets 
the stamp. I want to know what 
kind o f  improvement our Postal De
partment has effected. Have they 
introduced the most modern system 
prevt)iling in foreign countries? Again, 
there are machines for franking the 
stamps. In India, there were one or 
two siich franking machines in Agra 
and other places. But that is also 
incomplete. I'he Postal Department 
have no scheme. They are hanging 
on to the old method. I cert inly 
echo the grievance o f  the common 
people that complete stoppage o f  postal 
clearance and delivery on Sundays is 
causing grejit inconvenience. I do 
appreciate that a holiday is necessary 
for postmen, but if the Minister wants 
to follow European coimtries in regard 
to Sunday-off why not follow them in 
all other respects? May I  remind him 
that on ordinary week days, for 
twenty-four hours-----

Mr. Speaker : This detailed d is
cussion will not, I  am afraid, be rele
vant to this supplementary Demand.

Sim Sidhva : I  was merely giving 
an illustration and mentioning that 
this Sunday-off is causing a saving. 
However, I shall not go into details. 
My point is that while I approve o f 
this Demand, I wish to know how this 
amount is going to be spent. Merely 
saying that it is going to l̂ e spent on 
opening rural offices is not a
sufficient jxuidance to the House. Are



649 Demands for Supplementary 9 A U G U S T , 1950 Grants for 1950-51

these post offices going to be full- 
fledged post offices? In my opinion, 
full-fledged post offices may not be 
necessaiy in some villages. Are they 
going to introduce the latest, modern 
automatic machines? They must have 
a system?.tic planning. Some kiud o f  
now improvement must be introduced. 
Here planning is necess?.ry. From 
that point o f view, while I support 
this Dem-^.nd, I would like the hon. 
Minister to enlighten us os to how he 
is going to spend the money, how 
much these post offices ?re going to 
cost ;^nd whether iny points .••bout the 
latest iiiiprovements will be borne 
in mind, so tli it there w ill l)e economy 
and at t'le sim e time great benefit 
to the public.

Shri Tyagi : I am ve y  glad
that the hon. Mmister o f  Communi
cations has taken to the giving 
o f  amenities to villages. For
centuries together, villages have been 
neglected and it is very good that he 
has taken up the scheme o f  opening 
rural post offices. I must particularly 
thank him myself, because during the 
last tw'o Budgets it was I who was 
insisting on this.

An Hon. Member: W hy do v il
lages require post offices?

Shri Tyagi: A  Post-office is as
mach a necessity in a village a,s in 
a town, because the people in the
villages marry and they get their
invitation cards and in the villages 
people die and they get their con
dolence cards. So a post office is a 
necessity in both places.

But seeing to the financial conditions 
o f  today, I  would have liked the hon. 
Minister to have spread this scheme 
over two or three years. It was not 
o f  course my demand that all the 
villages should have post-office;^ wirhin 
one year. He has misunder:;tood my 
demand. He can as well open these 
post-offices for the present in villages 
having double the proposed population, 
and later on open others in villages 
witJi a lessor popuhition. I afrrid 
that opening so many post offices in 
ore  year— ând that too, in a year half

o f  which has ah-e^^dy ehpsed— ^might 
mean that more expenditure and waste 
o f  money will be involved. That is one 
comment.

Then I want to know whether all 
this money is going to be spent on 
run  I post offices or some o f  it will be 
spent on urbin pDst officer also. I  
do not know w.ach to believe: the 
oral word o f  the hon. Minister or the 
written word o f  the Ministry. I  say 
so bec Mise i?i the foot-note here it is 
Slid that this supplementary sum, is 
required for opeiiing 4,800 new post 
offices in rural and urban areas. I 
have not yet come across any urban 
area which has not got one or two post 
offices. Why are you opening post 
offices in urban ;ireas again? So, I  
want to knoAV how much o f  this is 
going to urban are is in the name o f  
rural areas. Is h ilf o f  it going, or 
more than half or what is the amount? 
This has given rise to suspicion and 
I  want clarification.

Lastly, whenever supplementary De
mands are made, I would request the 
hon. Minister o f  Finance, or which
ever other Minister is in charge, to 
prov^ide us with full details.

Last year and the year before also I 
insisted on it. Her^ ,̂ for instance, in 
rega: d  to the particulars given in the 
footnote I would like to  know, how  
many build'ngs for the use o f  the post
offices will be taken on rent, how many 
post masters a d postmen will be 
engaged, what will be their remunera
tion, etc., ete. It is no use your getting 
the money and engaging the persons o f 
your own choice. \ ^ e n  you come be
fore the House for a new scheme, the 
House is entitled to know the fullest 
details regarding the scheme. I am »  
member o f  the Estimates Committee 
and I know o f  instances where sanc- 
€ion o f  the House was taken without 
any proper estii!nates. For example 
the first estimate for the Sindri Fac
tory— o f course the present M ini-try is 
not responsible for it— consisted o f seve^ 
lines. The result is that the revised 
estimate has gone up three times the 
original estimate. Therefore, when 
supplementary demands are p » t
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IS^riTykg^  '

foriTBrd before this House, they mu&t 
qctotam all the details relating to the 
•chtme, ao that the House may com- 
W n t  on all aspects o f  it.

Shr) Timmala Bao : I for one do 
n ot understand the opposition for this 
demand by  my hon. friend Dr. Punjab- 
rfto Deshmukh, who in season and out 
o f  eea«on has always voiced his love 
for the people in the villages.

Dr. Deflhmukh : How many literate 
people there are and how many 
people can write letters ? My friend 
does not know, I think.

Shri Tirum%la Bao : The;c are 
about five and a half lakh villages in 
the Indian Union. O f these thos' 
villages which have a ])opul ition o f 
over 5,000 are. provided with post 
offices. Now the Minister wants to 
provide those villag* s with a popula
tion of 2,000 and over with post 
offices. Out o f these 4,800 post offices 
that are to bo opened, about 4,600 
are to be in the rural areas. The 
provision for 200 urban post offices 
ha« b ‘=̂ en made bocausn o f the pheno
menal growth o f population in 
certain urban areas. Take for instance 
Delhi. The population o f Delhi has 
lliereafled to 15,00,000 and the city is 
expanding beyond human conception. 
People living in places fai off from the 
Oentral Post Office have to be provided 
*with certain facilities. Considering 
th6 amount of money that we are 
(pending on the Department—nearly
81 orores—the amount asked for 
establishing about 200 urban post 
offices would be negligible and I 
eannot understand the opposition, or 
the meticulous and scrupulous financial 
oonsoience exhibiterl by some o f my 
fUends in this matter. In fact the 
Kinister deserves our, congratula
tions. .

Shri Chattopadhyay (West Bengal): 
I t  is a matter for satisfaction that the 
hon. Minister o f Communications has 
oome before this Hcnse for a sum o f 
about Rs. 25 lakhs for opening 4,800 
p o ^  offices in nu*al areas. Anybody 
who is acquainted with the rural areas 
^ V a t  once realise what useful ser\nco

these post offices will render to the 
rural areas, I congratulate the Hon. 
Minister for his initiative and drive.

In this connection I  weuld like to 
bring one matter to the notice o f 
Government. I  am glad that the hon. 
Minister has been opening post office 
after post office during the last two 
or three years and if  these 4,800 
new post offices are opened, there will 
be no village in India with a popula
tion o f  2,000 which will not be served 
by a post office. But, with the in
crease in the number o f  post offices, 
other difficulties are cropping up and 
that is the increase in the volume 
o f  work o f Head and Sub-post offices.
In the postal head offices specially 
and also in the branch offices the volume 
o f work has increased enormously 
during the last few years. In com 
parison with the pre-war years the 
volume o f work has been so much 
that it has been difficult for the 
workers to cope with them in the 
limited space in which they have to 
work. I  am sorry to say that for the 
last two years there has not been 
any increase o f accommodation in 
any o f  the post offices. I  have the 
misfortune o f visiting sev'3ral post 
offices in the district and sub-divisional 
towns and wherever I  have gone this 
complaint has been put forward to  
me that the volume o f  work has been 
increasing beyond measure and tho 
staff do not get sufficient space to work 
conveniently. The employees have 
got to work in suffocating atmosphere.

It must be admitted that the larger 
the number o f post offices the better 
it is for the coimtry and particularly 
for the people who have so far been 
denied these amenities o f civiUsation. 
Yes, post offices are like doors and 
windows o f  civilisation flung open 
towards undeveloped areas. But 
strangely enough, the employees 
who work for the post offices have been 
very much neglected by the Depart
ment. I would request the hon. 
Minister to consider the urgency o f 
increasing accommodation in the post
offices which are at present m e m - 
tence. This is a matter to which the
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attention o f  the hon. Minister bas been 
drawn so many times. Here is a 
concrete suggestion which I would 
like to make in this connection. 
Very large amount o f  money is lying 
invested by the depositors in post 
office savings banks. I suggest that 
a certain portion o f these deposits 
might be utilised and invested for 
building additional accommodation for 
the post offices so that the working 
condition o f the employees can be 
improved.

Again, most o f the postal employees 
have to live in very uncomfortable 
conditions. In most o f the towns 
there are no good hotels or boarding 
houses where employees o f the Postal 
Department can stay. I have come 
across people working in the Depart
ment who have to spend their nights 
in the verandahs o f  post offices. 
This to a great extent impairs their 
efficiency and makes them unsatis
fied. I  would, therefore,^ request the 
hon. Minister to do something for the 
accommodation o f  the people who work 
for the Department and bring so 
much o f revenue. This is not a spend
ing department ; it is an earning de
partment. It is all the more reason 
why people working under it should be 
kept in a condition as would improve 
their efficiency and not impair it. It 
must be seen that they can work with 
joy  and pleasure.

Ch. Ranbir Singh (P unjab): I 
heartily congratulate the hon. 
Minister for bringing forward a scheme 
to establish about 4000 post offices 
in the rural areas. W e are glad that 
there is at least one Minister who has 
realised the need o f the hour.

[Mr. DEPaTY-SPBAKER in the Chair] 
Although the need is realised at a late 
hour I am glad that he has at least 
realised that this House has to go to the 
polls after a few months and everyone o f 
us will have to go to the villager and 
who will demand from us “ What have 
you been doing for us nil this time V* 
A t that time, although the consolation 
will be very  poor, at least we shall 
be able to say that we have been 
instrumental for ox>ening four thousan d 
post offices in the villages.

I  cannot help saying, however, 
that in spite o f the fact that he ha« 
tried to do something for the villager*, 
he has still love for the urban 
people. While there are today 80 
many post offices in the urban areas 
he is thinking o f opening eight hundred 
post offices again in the urban areas. 
I  do not know what aro the conditioi^i 
o f  those areas where he wants to 
open these post offices. But I would 
like to know how much money wiU be 
spent for these eight hundred urbail 
post offices and how much will be spent 
for the four thousand rural post 
.offices.

I congratulate him again for bringing 
this proposal and affording this poor 
consolation to the villagers and 
this House.

Shri Chandrika Ram (B ihar): We 
have a great satisfaction that the hon. 
Minister is going to open four 
thousand post offices in the rural 
areas. But in this connection I 
Avould like to draw the attention o f the 
hon. Minister to the plight o f the 
scheduled castes in the lower 
services even though the Govern* 
ment o f  India have passed resolutions 
and issued orders to every Department 
that the scheduled castes, at least 
in the lower services, will be taken to 
the extent o f  16J per cent every
where. I have to live and move among 
the villagers and I  have some connecj 
tion with the people who work there# 
I would request him to look to this 
matter personally and see that these 
people are appointed there. What hap
pens is that when there are any vacan
cies the officers recruit some persons who 
are their own relations or who pay 
something to them and keep them on 
the list. These poor illiterate people 
belonging to the scheduled caste and 
Harijan community cannot approach 
these officers. As a matter o f fact 
they are illiterate, first o f all, and 
secondly, they have no organised 
society o f their own so that they may 
be bold enough to go and approaetr 
them. Even if  they are put on the list 
they are in the last and they nev^r 
get any appointments. The r^u lt 
is that this order o f  the Govem m m t
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[Shri Chandrika Ram]
of India is not obserred anywhere. 
So my simple suggestion to the Ministry 
and to the hon. Minister who cares 
much for the depressed and lower 
daas commuuity is to see that these 
people are appointed.

Another thing I may say in this con
nection is this that in the matter of 
appointment promotion and other 
tbings the officers do what they like. 
When these matters are brought before 
the Ministry they are not carefully 
ttamined. This has given rise to great 
dissatisfaction among the workers in 
the Postal and Telegraphs Department. 
In this way the work suffers, proper 
leave is not given to the people and 
efficiency goes down.

I would request tlie hon. Minister to 
issue orders to all heads o f depart
ments under him and P.M.G.’s all over 
India to see that proper recruitment 
of the scheduled caste and lower class 
people is made in tlie appointments. 
These things are clone by petty 
officers in villages and small towns. 
They are not paid enough and so there 
might be the temptation. As these 
people are poor and illiterate they 
cannot approach those officers. Unless 
you make personal supervision or direct 
that these people shall be taken in 
adequate numbers the Government 
of Indians orders and resolutions will 
not bo enforced.

With these few remarks I would 
like to congratulate the Minister for 
caring for the village people and open
ing this large number o f  post offices in 
the villages but 1 would request him 
to see that these post offices are 
really conducted in a good way. Some 
hon. Member su^ested that they may 
be given to shopk^pers or panwallahs 
or bidiwattaka. As a matter of fact I 
Uve and move among the villagers and 
I know the mentality of the people. I 
wonld therefore request, and earnestly 
request the hon. Master not to entrust 
lA this matter of responsibility to 
tlioee people.

With these few words I again con
gratulate the hon. Minis'er and request 
him again and again to look to the 
intmeto of the scheduled castes in 
Blatters of appointments.

Dr. Parmar (Htmachal Pradc.<h) : I 
congratulate the hon. ^Minister on this 
proposal o f  starting about four 
thousand post offices in the
rural areas in tho country. I
am glad that this Department
has after all realized the great nece
ssity of giving opportunities to the 
people in the viUages to contact the 
rest of the world. In this context I 
would like to draw the attention of 
the hon. Minister particularly to the 
people of the hills where post offices 
or postal facilities are so far absolutely 
unknown. Only the other day 
I forwarded to him an application 
from one of the tehsil headquarters 
in Hima( hal Pradesh known as Ker- 
sog. That tehsil is forty two 
miles from the headquarters of 
the sub-division, but there is no 
post ofTioe in between tlio tehsil head
quarters and the sub-division head
quarters. What happens is that if  
somebody has got to address a letter 
to the sub-division Jieadquarters, it 
lias to travel all the distance not 
from that place to the headquarters 
o f tlie sub-division but from Kersog 
it must go to Tattapani, to Mashobra, 
to Simla, to Kalka, to Ambala, to 
Amritsar, to Pathankot, to V̂Tandi and 
then to  Sukat, the headquarters o f the 
sub-division. It has got t o . travel 
about 600 miles to cover 42 miles o f  
that area ! That, T believe, is enough 
to show ^^hat the state o f  the postal 
facilities in those tracts is.

Not only that. In that place we 
find the greatest desire on the part of 
the people to work it. They offer 
their services to do every work free 
but only if the Postal Department 
makes arrangements for the post to 
be delivered to that place. The rest 
they would manage. In that context 
when I find here that it is provided 
that in future no place would be left 
without any post office and nobody 
shall have to walk more than five 
miles, it is welcome. But there is 
one proviso that it will not be applied 
to the sparsely populated areas. 
Unfortunately in the hills the places 
are spa^ly populated. That means 
they will not be able to avail of this
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boon which is coming through this 
Department. I will therefore humbly 
request the hon. Minister to bear this 
in mind and see that this limit of five 
miles is not applied in the case of the 
hills. There the distance should be 
shorter because the difficulties are 
greater. I represent Himachal Pra
desh and Bilaspur, and I would request 
him to bear this in mind and provide a 
greater number of post offices in the 
backward areas particularly of the hills. 
Shri Nazimddin Ahmad (West Bengal): 

1 support the demand on two 
grounds. The first is on the ground 
that we have to thank the hon. 
the 'Minister of Communications 
for though he has stabbed the 
inhabitants of urban areas by stopping 
Sunday deliveries he has slightly com
pensated it by granting some boons to 
the villages. The second ground on 
which I support it is that it has received 
the blessings o f  the new Fiuanco Minis
ter. Sliri Cliintaman Dcshmukh comos 
to this House witli groat cadvaTitages. 
While his predecessor in office Dr. 
John MattUai in this House made many 
dozens o f promises which could not be 
fulfilled, Shri Cliintaman Deshmukh on 
the other hand, made millions o f promis
es in the quietness o f his office “ I 
promise to pay tlie bearer on demand 
the sum o f Rs. 10, and so forth 
Each one o f thcs>- promises were and 
are being fulfilled vigorously and to the 
letter. On th** ground that Shri Chin- 
taman Deshmukh has given his blessings 
to this demand, I support it.
" Shri Tyagi : What was the total
debt on him ? '

Shri Raj Bahadur (Rajasthan): I 
think, the hon. Minister does not stand 
any more in need of congratulations. 
He has been luckily the recipient of a 
chorus of encomiums, congratulations, 
felicitations etc. I simply need remind 
him that what he proposes to do by 
providing for the re-opening of these 
new 4,800 post offices in the villages is 
the mere discharge of his usual func
tions. He is doing his duty by the 
country an 1 by the rural people and 
nothing mor«-'.

At the same time, I want to remmd 
him of another duty he owes to the 
country and to his colleague the

hon. Finance Minister. Upon him and 
upon his department is saddled the res
ponsibility of pushing on the sale of 
National Savings Ceruifi cates. It is a 
painful observation that I have got to 
make here, that so far, we have not been 
able to make much headway in this direct 
tion.Unfortunately even in urban areas, 
wherever there are post offices, people 
find it very difficult to get easily to the 
post offices and something should be 
done to facilitate the purchase of Na
tional Savings Certificates. I am speak*, 
ing from personal experience aim oiv 
this matter. -These 4,800 post officea 
that are being opened, I think will 
easily provide a very useful and effec
tive media by which he can push forward 
this work and can make a substantial 
contribution towards the fulfilment 
o f  this important national duty. As 
has been aptly remarked by my hon. 
friend, Mr. Chattopadhyay, these post 
offices wo lid pro Aide the rural section 
o f our popul-itiou with windows for the 
outside world. Moreover a good deal 
o f constructive effort could be pushed 
on through these post offices in the rural 
areas. Our pootmasters, our village 
school masters, patwaris and such 
other officials con^-tituto an important 
link between the Government and the 
people. As such I would also request 
the hon. Minister o f Communications 
that he should try to chalk out some 
scheme whereby these officials, who 
would be responsible for running these 
post offices in the villages may be made 
to push on constructive work also. For 
example, civic consciousness and a 
sort of civic training can be imparted 
to the rural section of people through 
these postmasters. That is also a thing 
which we should not lose sight of. With 
these words I welcome the move that 
has been made and I also congratulate 
the hoa. Minister.

Dr. V. Sabramaaiam (Madras): I
do not want to repeat all the arguments, 
or points put forward by other speak« 
ers but I welcome the proposal that 
more post offices will be opened in plao- 
es where the population is more than 
2,000. A suggestion that I should like 
to make is that postal facilities should 
be made available by providing port
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(Dr. V. Sabramaniam] 
boxes in small villages where there are 
dOO or 1,000 people and mails can be 
cleared by the peons themselves and 
taken to the nearest post-office. At the 
^ame time, I want to kn(Tw what will 
happen to the extra-departmental peo
ple, that is, the people who run the 
post offices at present in villages ? They 
are school masters or petty mirasidars 
*nd so on. Will this work be carried 
out purely by the department or the 
work will be entrusted to the extra
departmental people, who will bo ap
pointed ? What I want to know is whe
ther the Government is gom^ to run 
all the post offices through the i*egular 
postal service? If so, what about the 
Services of the extra-departmental 
people? I want some clarification over 
this point and some arrangement must 
also be made to see that small villages 
<vre also connected to these post offices.

i(»t ^  SRT?raT t  ^  ffPwuiMJ fe -
MidHUd (Poist and Telegraph De- 
paitment) % ^  1 1
BTtft ̂  ^  aftr 5®TT-

I 3nft

^  v n  i W  %
t»iv«T I srt  ̂ ^

^  1 1
t m r  t w i n  : f W ?

(Supplementary Demand) 
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(English translation of the above speech)
Shri Jangde (Madhya P radesh): I am 

pleased to note that the posts and Tele
graphs Department is making good pro
gress. So far we have been devoting 
greater attention to progress in the 
towns and I am glad to find that this 
Ministry is now turning its attention 
to  progress in the villages. Dr. Desh- 
miikh stated just now, “ What is the 
good o f opaning post offices in these 
villages? What income are they going 
to  yield to us

Dr. Deshmukh : AIJ that I stated 
was that the expenditure should not be 
incurred out o f a supplementary grant.

Shri Jangde : I f  you were to  
proceed on the basis that the expendi
ture to bv3 inc irred should be equal to 
tho income, if that were to be our a p 
proach then we will not be able to ini
tiate an}  ̂kind o f progress in the villages. 
W e have to remove their ignorance. 
W e have to pull them out o f  their p re 
sent degradation. They are yet out o f  
the pale o f civilization. W e shall have 
to work for their progress even if in 
doing so we have to suffer a loss o f  
thousands and lacs o f  rupees. Hence I  
congratulate the Ministry for the steps 
it  has taken in that direction.

There is just one thing that I have 
to  say in this connection. People 
who work in the rural posi offices are 
extremely low paid. I am told the 
postal employees in Madhya Pradesh 
are paid from twenty-five to thirty 
rupees per month*. Even an ordinary 
labourer, these days can earn Rs. 25/
per month and it is hardly enough to 
give him a full meal. Then think 
o f  a man who has to distribute letters 
and to  travel a distance o f  five to  ten 
miles during the rainy season, how 
difficult it is for him to live on twenty- 
five to  thirty rupees a month ? I 
feel, therefore, that their salaries 
should be raised.

I  have a second complaint against 
this Ministry. There are many post 
offices where letters are collected and 
then sent on to other post offices for 
distribution. Now such kind o f  post 
offices are situated at distances o f  four 
to  five miles from one another, and

although the intervening distance 13 
only four to five miles a letter takes 
seven or eight days to  go from one 
post office to the other. For example 
let me tell you that a letter for Sarang- 
garh, whore I live, goes via Raigarh. 
The letters sent to  me from here take 
as many as seven, eight or even nine 
days to roach me. Thus what I  mean to  
say is that the post offices should be so 
inter-connected that the new village 
po^t office may have its connection 
with the nearest branch post office and 
not remain linked to the old one.

Dr. Deshmukh : Before the hon* 
Minister proceeds with his speech, I 
would like to know what revenue he je  
going to  derive out o f  this?

Shri Kidwai : 1 am thankful to  
Dr. Dishmukh for getting for me se 
much support for this demand. I wish 
he had remembered that originally 
we had provided only Rs. five lakhs 
for expansion or opening o f  both rural 
and urban post offices. It  was because 
we were short o f  money and we cojld 
not provide, for these post offices but 
when the Postal Budget was taken for 
consideration in the House there was a 
demand from every corner that more 
and more rural post offices should be 
opened. When the Budget was being 
discusssd, the then finance Minister 
kindly agreed to  provide more funds 
and with his approval I  undertook and 
I  gave an assurance to  this House that 
before the close o f  this financial year, 
we will have post offices in all villages 
with a population o f  2,000 or more and 
this extra money is being provided %o 
fulfil that undertaking. My hon. friend 
Shri Tyagi is naturaUy anxious to 
know how much o f  this money will bê  
spent on urban post offices and why 
new urban post offices are being opened  
I  hope that he realizes that many new 
townships have been opened ; there 
are no post offices there and we have to  
open post offices, for instance, there is 
going to be one in Faridabad.

Then, there are many refugee ooknies 
and there have been many eztensione 
to the cities. There also postoffioes 
have to be opened.
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flbri : Agreed.

flbri K dw ai : Another hon. Mem
ber a ^ e d  why open 800 urban post 
cffioeB. The number o f  urban post 
4iffioeB is only 200. In the urban post 
offices, we do not suffer any loss. 
E ren  in the very first year, we make 
some profit. It  is only in the rural 
poet offices that we suffer some loss. 
Last year, the House accepted that in 
the first year, we should agree to a 
loBS o f  Rs. 750 per post office. I t  is 
on  that basis - that this calculation 
has been made. Only seven lakhs 
will be spent on urban post offices 
and the balance, 23 lakhs, will be 
epent on rural post offices.

Reference has been ma/le to savings 
bank transactions and National Sav
ings Certificates. W e know that our 
Sibvings banks were not working satis
factorily. The Finance Minister has 
therefore kindly agreed to appoint an 
expert to look into the working o f the 
eavings banks and savings certificates 
and provide the additional facilities 
that may be necessary to attract more 
and more savings funds. 1 hat 
officer, I hope, will start work by the 
l$th  o f  this month. B y the time the 
Pfiwliament meets again, I hope the 
•eport will be in our hands.

Shii Raj Bahadur : D o e s  it apply 
to  the Savings Banks only or to Na
tional Savings Certificates also?

Sbri Kidwai : It applies to both. 
So far as the savings banks are con
cerned, we have to provide more faci
lities to transact business and attract 
more money. About the Savings 
Gertificates, you have to do some pro
paganda also.

Shri Baj Bahadur : Througli your 
po9t offioes ?

Huri Kidwai : Another point tl at
has been raised is ...............

T fw in im  fti? :

t  ^  ^  I  ^

[Babn Banmarayan Siogh (Bihar) : 
I  have to ask a question and that iff 
that in how much time vnll this m oney 
be spent and in  what proportion w ill 
it be distributed in the whole coun
try ? ]

Shri Kidwai : I  can only say that 
this money is being provided to be 
spent before the close x)f the present 
foiancial year. There is no question 
o f  batwa'^a. Every village which has 
a population o f  2,000 or more will 
have a post office. But, I  can inform 
the hon. Member that his province will 
benefit i f  not the most, the second most. 
That is, Madras will have the largest 
number o f  post offices, and then comes 
Bihar.

Dr. Deshmukh : U. P. will be the 
first ?

Shri Kidwai : U. P. will not be 
even the fourth.

Another point has been raised whe
ther these post offices will be maimed 
by  departmental men or by  extra
departmental men. All the rural post 
offices will be manned by extra-de
partmental men on the lines suggested 
by  my. hon. friend, Mr. Sidhva. That 
is, persons who have got other occu
pation will, on some payment, be en
trusted with this post office work. 
The extra money that they get would 
be helj ful to them. Our remunera
tion to extra-departmental men is not 
very generous. They get Rs. 10 as 
pay and Rs. 10 as allowance. That 
may not be sufficient for a whole
time worker. That should be sufficient 
for a man who is making a living 
otherwise because it comes as a help. 
He is not a whole-time post office 
servant. He works for one hour o r  
two at the most ; in the begiiming he 
has hardly work for more than half 
an hour. So far as rural post offices 
are concerned, there wiU be extra
departmental men.

Mr. Sidhva has made many o t ^ r  
useful suggestions. W e will conside 
them. One o f  the suggestions waa 
that shopkepeis should be allowed
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to  sell postal stamps. This was the 
practice before ; but it had to be dis
continued because it was found that, 
in order to earn more commission, 
they allow a commission to the pur
chasers and that is an abuse o f  the 
contract. That is the reason why it 
was discontinued. W e will again 
consider that question.

A  point was made about the build
ings. I  have been visiting the differ
ent cities and I  find that accommoda
tion in the existing post offices is very 
poor. Our staff can hardly work 
there. W e are trying to get more 
houses and I  hope that something will 
be done about this.

Another point was made about the 
employment o f  scheduled caste men. 
Again and again instructions have 
been sent. In the last three years, 
there has not been any fresh recruit
ment. One or two or three men have 
been taken in some places and it is 
not possible to maintain this percent
age, in that small number. W e are 
just now recruiting in larger number 
and I  hope the Scheduled castes will 

. get not only their share, but more 
than their share.

Mr. Depaty-Speaker
tion is :

The ques-

“  That a supplementary sum not 
exceeding Rs. 25,00,000 be granted 
to the President to defray the 
charges which will come in course o f  
payment during the year ending the 
31st day o f  March 1951, in respect o f  
‘ Indian Pests and Telegraphs De
partment (including Working E x
penses.)*

The motion was adopted.

D e m a n d  No. 9— C a b i n e t

Mr. Depaty-Speaker : Motion is :
i

“  That a supplementary sum not 
exceeding Rs. 77,000 be granted to 
the President to defray the charges 
which will come in course o f  pa3onent 
during the year ending the 31st 
day o f  March, 1951, in respect o f
- Cabinet

There are cut motions relating to 
this Demand. First by Mr. Alraied 
Meeran. I  think it •is out of order̂  
Then, Dr. Deshmukh.

Dr. Deshmukh : I  do not wish to  
move any o f  the cut motions. I w iA  
to speak.

Mr. Deputy-Speaker : Cut motion 
by  Tribhuvan Narayan Singh : out 
of order.

Shri T. N. Singh (Uttar Pradesh) : 
I  believe it is not out o f order, but I  am 
not moving.

Mr. Depaty-Speaker : Cut Motions
by Mr. S. N. Mishra and Mr. Balmiki: 
Out o f  order. Not moved.

An Hon. Member : Are t hey out o f
order or are they not -moved ?

Mr. Deputy-Speaker : The hon.
Members did not invite m y ruling re
garding these. I f  they want, they 
are out o f  order.

Shri Sidhva : May we have some
information, before the discussion 
starts, about the item (6), setting up 
o f  a Central Statistical organisation 
from the hon. Prime Minister so that 
we may have fuller facilities to dis
cuss ?

Mr. Depaty-Speaker : I f  hon. mem
bers express any doubt, the hon. Primer 
Minister will explain ultimately.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru) : About the Central Statig-
tical Organisation ? I  think the 
Finance Minister could do it better.

Shri C. D. Deshmukh : It has been 
suggested very frequently that a Cen
tral Statistical Organisation should be 
established at the Centre in order to  
help the Government in planning as 
well as in co-ordinating its statistical 
work. The position before this idea 
was broached was that each Ministry 
had its own statisticians and they de> 
signed their own experiments, sent out 
their own forms, and there wfts n o  
machinery for the co-ordination o f  th
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[ Shri C. D. Deehmnkh ] 
work of these statisticians. At a later 
<iate, they have some kind of system 
o f  a committee of departmental statis
ticians and it was presided over by 
BomeDne who was really a profes
sional statistician. Therefore, the idea 
l^hind establishing a Central Statis
tical Office is to secure both these aims. 
One may be called usual routine aim, 
that is to say, to co-ordinate current 
work of the various statistical sec
tions of the Ministries to see that there 
is no overlapping and to ensure that 
there is standardisation in their work. 
The inconvenience that may be caused 
to the various sectors of the public 
by reason of lack of co-ordination 
<50uld be very serious. The other day 
when some prominent industrialists 
were consulted about production, one 
o f the reasons which they adduced for 
lack of production was that they were 
overwhelmed by a stream of forms 
which were showered on them by the 
various authorities. That instances the 
«ort of way in which the Central Sta
tistical Office could function usefully.

In regard to the Planning Com
mission, the Central Statistical office 
will have a very special function. 
The House is aware that our statistical 
foundation is very meagre and it is 
not always possible to evolve stable 
policies just because we lack the 
statistios. The Central Statistical
Office has not yet been fully estab
lished, but they have started a small 
oentral statistical unit and that unit 
has already done considerable amount 
o f  useful work. The Statistical Con
sultant to the Government— P̂rof. 
Mahalanobis—is a statistician of 
international reputation and he is help, 
ing Qovemment to evolve a scheme for 
what is called national sample survey. 
That survey includes sample survey
ing of 1,800 villagens spread all over the 
oountry, and the investigators who 
will be appointed for the work will’ be 
instructed to collect a great deal of 
information bearing on the utilisation 
o f land, on the formation of capital 
in rural areas. And wherever neces
sary iheir operations could be intensi
fied for any spedal areas or any spe- 
4̂  needs that we may have. At the

moment, apart from the small central 
statistical unit, it has not yet been 
possible to get together the necessary 
staff although I believe Prof. Mahala
nobis has been able to secure the ser
vices of one or two statisticians with 
the requisite experience. For the 
time being, part of the work of the 
Central Statistical Office has been 
made over to the Indian Statistic^ 
Institute which has a reservoir of 
trained statisticians and the provi
sion that is now suggested is to enable 
Prof. Mahalanobis, in consultation with 
the Cabinet Secretary, to fill a number 
of posts in order that he may be able 
to carry on his work.

Siri T. N. Sin̂ h : Do I uialsratand 
that already you have a Central Sta* 
tistical Organisation to begin with and 
that the present proposal is only to 
help Prof. MahsJanobis by adding 
one or two men to this Organisation so 
that he may function properly ?

Shri C. D. Deshmukh : No, the 
central statistical unit consists of men 
borrowed from the Indian Statistical 
Institute, because Prof. Mahalanobii 
was anxious not to waste time. That 
unit consists of two or three persons. 
The intention now is to start a pro
perly organised Central Statistical Office 
in which naturally the statistical unit 
will be merged.

Prof. Bansa (Madras) : I wish to 
make only one or two points in this 
connection. On several occasions in 
the past, one wondered why our 
Prime Minister and the Cabinet did 
not make up their mind about the re
peated request as well as suggestions 
made on the floor of the House and 
elsewhere that a cadre of Deputy 
Ministers should be developed. But 
instead of that, from time to time we 
are faced with these proposals, when 
one more Minister of State is appointed.
A little later there will be another pro
posal also that a Minister Without 
Portfolio be appointed and so on. 
So there does not seem to be any 
system in these appointments. If 
tî e Prime Minister is convinced that 
the C:^binet need not be enlarged, aa 
he told the House some time back.. . .
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Shri Ooenka (Madrajs) : Can we dis
cuss policies under the Supplementary 
Grants ?

Mr. Deputy- Speaker : It is not a
question so much o f  policy. One 
Minister is appointed and then he m ay 
feel that one may not be enough and 
there may be some other category o f  
Ifinisters.

Vtoi. Raoga : Thank you, Sir. The 
Prime Minister told us that he felt the 
Cabinet was big enough, nevertheless 
he wanted another Minister o f  State 
to be appointed, and so one after 
another they have been appointed as 
he found or the Cabinet found the 
convenience or the necessity for it. 
Now, the House would like to know at 
sometime or other, at some stage or 
other whether it is not necessary that 
the Cabinet as well as the Prime 
Minister should come to the con
clusion that there should be some 
policy in these appointments. There 
must be some idea behind it. Either 
they have no idea at all or they have 
some idea. W e have been having 
often and often somebody or other on 
whom their fancy falls, and afterwards 
they tell us “  W e have no need for 
any more. Therefore all o f  you who 
may be thinking o f these things, 
please shut down your hopes.'’ Now, 
nobody need misunderstand me, be
cause I happen to be too senior in 
this House to be an aspirant either for 
a State Ministership or a Deputy 
Ministership, and I  have already as
sured the Prime Minister that____

Shri Tyagi : It is no crime to aspire.

Prof. Raoga : I am too senior, I  
tell you, and until after the next 
elections are over when it may be 
possible for the masses in this country 
to send their representatives o f  a 
different colour, o f  a different type and 
in different strength, some o f  us, 
anyhow, are not thinking o f  serving 
him, o f  co-operating with him even 
from a cabinet rank. However, I  wish 
to put in a plea on behalf o f  some o f  
m y hon. colleagues here in this 
House, and say that it is time that the

Prime Minister comes to some con
clusion and thinks o f  appointing a  
cadre o f  Deputy Ministers and State 
Ministers and see to it that every 
Ministry comes to have at least one 
Deputy Minister, if  not a State Minis
ter. Consider the question from the 
point o f  view o f  economy itself. W e 
as a Government, as a Parliament 
sanction more than fifty per cent o f  
our total revenues for the Defence 
forces and we have only one Minister 
to look after our interests and to see 
that our funds are properly adminis
tered, whereas for the other half, 
we have not less than nine, or ten 
or twelve worthy gentlemen. Are we 
to understand that the Defence Minis
ter is more competent than all these 
ten or twelve men put together, or 
are we to understand that these twelve 
are so overburdened with the work o f  
administration and all the rest o f  it 
that they think the Defence forces do 
not need anything more than one ? 
Surelv there must be some sense in the 
things we do. In England, for ins
tance, they have not ofi^ but more 
than one Minister to look after their 
Defence forces. So far as our Defence 
forces are concerned, I aift convinced 
that we should have not less than 
two Cabinet Ministers. Anyhow, even 
i f  the Prime Minister should insist 
that he should have only one Minister, 
he should have at least three Deputy 
Ministers in order to assist the De
fence Minister ia  regard to the three 
services.

Then I come to the Home Ministry. 
There also we should have two Minis
ters, one for the State and one for 
Home. Then there is my new friend 
Mr. Mahatab whom I welcome here in 
this House as one o f  our new Cfibinet 
Ministers. He should be assisted b y  
two Ministers at least. We have 
heard so many debates and so many 
things about the manner in which the 
Disposals have been mismanaged, 
about the manner in which purchases 
are managed, and about the purchase 
mission/3 that we have in England 
and America, that they are not as 
efficient as they should be, and that 
the various industrial concerns that
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[Prof. Ranga]
in the charge o f our Minister are not 

bemg properly administered, that their 
work should be speeded up and that 
they should be made more efficient. And 
yet he is jrlven sole charge o f  the whole 
thing and he is not given any assistance 
from this House so f̂ ir f»s this House 
is concerned. Simibrly in the case 
o f  the Food and Agricuituril Ministry.

We used U) have a halting Food 
Minister and now we have a new one. 
Both have been complaining that they 
were new to the job and yet they are 
saddled with two hijr Ministries, Food 
and Ac^ricultnre. They would need 
assistance. T can go on like this and 
anyone c^n e isily  im igine the number 
o f  Ministries whicli really need one or 
more Deputy Ministers.

Bhri Deshhandha Gupta (Delhi): May 
I  interrupt my ho?i. friend to find 
out from the hon. Prime Minister whe
ther it is not a fact that o])tion was 
given by him to ever>* Cabinet Minis
ter to select a Deputy Minister if he 
80 desired about a year back ?

ProL Ranga : It is immaterial
whether the Ministers themselves are 
at fault or the Prime Minister. My 
complaint is against the whole o f the 
Cabinet and the Prime Minister.

Shri Deshbandhn Ghiiita : I want to 
ask the Prime Minister if it is a 
fact.

Frol. Banga : You are welcome to  
have the answer from the Prime Mini.«- 
ter i f  you want to.

Let us see the experience the House 
and the country have had o f  the 
Ministers o f  State and Deputy Ministers 
whom we have had. W ho can say 
that our experience has not been 
happy ?

Am Hon. Member : Very happy.

Pjro! Ranga : Certainly these Minis
ters have acquitted themselves credit
ably. They did not drop from the 
Heaven. They were taken from this 
House itself and they have proved 
^ e ir  efficiency. I f  my hon. friend 
Ifcr. Oopalaswami Ayyangar has found 
a  veiy  able lieutenant in Mr.

Santhanam, our friend Mr. Kidwai 
has one in his Deputy Mr. Khurshed 
Lai and there is Mr. Jain, the new 
Minister o f  State who has shown h im self 
an efficient Minister and there is also 
our own Dr. Keskar who is proving him« 
self to be an able lieutenant o f  our 
Prime Minister in the Foreign Affairs 
Department. There is no reason why 
the Prime Minister and the Cabinet 
should hesitate to appoint some o f  our 
own friends as their lieutenants or 
deputies to help them see that the 
Ministries are properly administered 
and the expenditure that is going on 
now is properly curtailed and efficiency 
as well as economy are increased.

Lastl}^, I have one more observation 
to make. By appointing so many o f  
oui friends as Deput^  ̂ Ministers or as 
Ministers o f  State it would be possible 
for our Cabinet Ministers to give more 
satisfaction than they have been able 
to give. It would then not be neces
sary for a new Cabinet Minister to  
come here ana say that he is new to 
the job. Two o f  our a lle  Parliamen
tarians have had to confess that they 
have not had the assistance o f people 
who have had experience o f the man> 
ner in which this House has to be 
faced. It would then not be necessary 
for our Cabinet Ministers to give the 
answer to questions and supplement 
taries, except on extraordinary o c 
casions. It would be the job  o f  the 
Deputy Minister. Whenever neces
sary the Cabinet Minister can come to  
liis rescue.

It  was contended at one time that 
if  the Deputy Ministers were appointed 
they would be a hinderance rather than 
assistance, because the civil service 
was rather unwilling to deal with 
these gentlemen as their superiors or 
seniors. I  hope that the experience 
that the Cabinet has had o f  the D e
puty Ministers till now would dis
abuse their minds o f  this prejudice and 
fear. I  am sure i f  the Civil Service 
were to be worth its salt and i f  Sec
retaries o f  Departments were to take 
their responsibilities seriously, the 
would certainly not hesitate to oo- 
operate with the Deputy Miniate



^73 Dernands for Supplementary G A U G U S T , 19S0 43rants for 1950-51 674

accept them as their seniors, place 
T)efore them Tall the facts, ^ u ca te  
them  as it were and afterwards be 
governed by  them.

S b xi Tya?i : Is their consent neces
sary and essential ?

Prof. Ranga : Not consent but 
co-operation. I  do not think I need 
have to s%y anything more in regard 
to  this point. I  sinceraly hope that 
the Prime Minister and the Cabinet 
will reilise that it is already high time 
A s t  they should come to some d e
finite decision on this matter and I  
hops that they would not le ive it to 
the fancies o f  individual Ministers 
but on the other hand make a Cabinet 
decision and leave it to the Prime 
Minister to make the choice o f the De
puty Ministers in cons iltation with 
the concerned Cibinet Minister. E s
pecially the Finance Minister ought to 
have two Daputies.

Dr.D^sbmukh : None o f  the cut 
motions which I intended to move 
refers either to the appointment o f  
Daputy or State Ministers and so 
I  would not like to  enter into a discus
sion o f that point. I  am glad a senior 
Membsr o f  the House like Prof. 
Ranga has dealt with it. The reason 
w hy I gat up to  speak and the reason 
Ijehind the cut motions o f  which I  
have given notice was to express m y 
humble opinion in regard to  the Cabinet 
as a whole and I  did not find any other 
suitable opportunity to do so except 
when a supplementary demand on 
the Cabinet was before the House.

I  believe I  voice the feelii^g o f a 
large number o f  hon. Members, unless 
they are dfshonest,— speaking some
thing in private and not prepared to 
own it in public— I am sure they are 
all honest—that * heir opinion about 
the efficiency o f  our Government is 
very low indeed. That is also re
flected in the opinion in the country. 
On a supplemeneary demand you, 
Sir, will not permit me to  make a 
review o f  the administration, although 
I  would be permitted to  point out some 
reasons to  justify m y assertion. 
T h ey  are contained in the various

suggestions I  have made m  the ra t 
motions. I  think the distribatkm o f  
the porl^folios among the Members- 
in themselves very capable, very 
able and honest and from the publie 
life o f  India, is probably not absalutelr 
coriect. Apart from the choice r f  
individuals there is also a feeling; 
I  might say quit*e frankly, that persoiui 
who are disci'edited elsewhere and 
especially in their own provinces find 
greater honour and responsibility 
heaped on them here. I  do not mean 
to b3 rude to anybody and I  do not 
want to mention any names. But 
there is a feeling among many hon. 
Mamber^j that the choice o f  people 
who really matter and who have some 
following in their States and outside 
also, would probably benefit ^he ad
ministration and would not contri
bute to so much dissatisfaction amongst 
the p?ople a*? it has done at the present 
time.

So far as the expenditure on various 
schemes is concerned, there is a feeling 
that wo are en\barking upon all sorts 
o f  schem^^s withouTi any thought as to 
what benefit the country is going to  
derive out o f  them.

Mr. Daputy-Speaker : I  am afraid 
all this discussion in general terras is 
not right. H e can take on eM in isI^  
after another and talk about the 
appointment o f  a Deputy or State 
Minister hut even that is a circum- 
locutary process or roundabout 
method. But a general discussion as 
to  whether the Ministries are embark
ing upon haphazard or unnecessary 
schemes, I  do not think arises out o f  
the demand at aU.

Dr. Dashmokh : It  was merely to  
support m y argument that there is 
no proper supervision o f  expenditufs 
and the plana are not properly ooorcfi* 
nated.

Mr. Deputy-Speaker : But this 
lated to the appointment o f  one m ors 
Minis<w.

Dr. Deshmnkh : I  was referring 
to  an incident which has just happen
ed*
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M t. D^ty-Speaker : The instance 
may be very good and the House may 
h e  interested in it but this is not the 
occasion. This relates to the appoint
ment o f  one more Minister o f  State 
after the budget was franicd. I f  the 
haa. Member thinks that what has 
Ikappened has occurred in a Ministry 
where he thinks a Minister o f  State 
riiould be appointed, in that way he 
can justify his argument. Otherwise 
it  does not arise at all.

Dr. Deshmukh ; 1 agree. I had 
probably overstepped the limit that 
was laid down. All that le a n  do in 
the circumstances is to agree with 
Prof. Ranga’s suggestion that if there 
are more people to look into such 
schemes there will probably bo Û ss 
wantage and complaints o f  the mr^ 
relating do disjKwals will be miiiimiscd. 
They will also develop groater contact 
with the exccutivc part o f Govern
ment and the people and their rcj)ie- 
eentatives. From that point o f  
view it is very necessary and if you 
choom^ the younger pco]»lc* tluM'r 
Bcrvices will bo avjiilaMc to the 
nation for a much I<mg(T time.

4 P. M.

W hat, I  feel, would aciiually have 
been more useful and more to the pur
pose for the Central Cabinet would 
have been an interpreter o f  the figures. 
Our main difficulty is this. Various 
departments are collecting statistics. 
There is a great margin o f  errors and 
there is need for correcting those 
errors. Somebody is needed to check 
them properly, interpret these 
figures and see how far they are 
correct and what modification is 
required, and further see in whaU 
light they should bo interpreted and 
broughti together. That is where we 
need a man, and for that purpose I 
submit we need not a mere mathe
matical statistician but a man wha 
knows economics aa well as statistics. 
Such a man alone can interpret the 
statistical figures o f the various De
partments and co-ordinate them. 
Fn>in what I heard from the Finance 
Minister in reply to my enquiry, 
I fvel that if that is the ob jcct o f  this 
ex])onditure, then the pur])ose the 
Cabinet, has in view may not be served.
I am vorv much afraid o f it.

8hri T. N. Singh : In n>gard to this 
demand whatever I havt  ̂ to say re
lates to part (b) o f  it, namely statistical 
organisation. As far as I know 
have already an Kconoiuies and 
Statistical Central Organisjiiiion, 
which is rehponsibie for eo-orflinat- 
ing statistical w<̂ rk o f the various 
departments. For instance, whatever 
statistics are being prepared or c ollect- 
ed in the Irrigation Department or 
the Agriculture De])artn ent, after 
the co-ordinating authority in that 
particular department ha/j done its 
work, the job  o f  the Economics and 
Statistics De{>^irtntent is to st>e that the 
various statistics from the Departments 
are collated, coordinated and brought 
together. Wlien that is there, I  feel 
that the creation o f  a new Depart
ment may not have been necessary. 
W ith a little modification the C«entral 
Econcnnie and Statistical Department 
oould have been n»ade to suit the 
puipose. •

Further, this mass o f  figures and 
srat4sties that wv are gettinj^* only 
conlaisc  ̂ us, for the very simple reason 
that tlu^y are not accurate. F o r  
instance, I know intimiitcly o f  some 
o f  the statistics that we get from the 
Agriculture Depaitment. The Mi
nister o f Agriculture will please excuse 
me, but I can say that those statistics 
are mostly inaccurate and are not o f  
any u.se to us. For one thing, there are 
no qualified field workers to collect the 
fi-ures at the proper moment, rightly 
and correctly. Secondly, .he proper 
sy. '̂tem o f  transmitting and classify
ing those figures is also not there, at* 
least so far as I  know. So, I  feel that 
unless A\e have somebody who could 
properly interpret those figures, 
correct them or modify them, or ask fo r  
new basis o f  statistics, we will be 
failing in whatever calculations we 
make on the basis o f  the figures sup* 
plied by the Statistical Departments 
or even by  the Cabinet Secretariat.
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So, I  would very strongly urge upon 
the Ministry concerned to look into 
toy  suggestion and see i f  that would be 
m ore ' useful. The more confused or 
iminterpreted the figures we get, 
the more likely are your plans o f  
development to  be delayed. A t 
present you want; to get some figures, 
som ebody says, ‘ ‘This is not co rrect; 
let us get it from another point o f  
view ; let us get me re figures.’ ' The 
process goes on and they are unable 
to make up their mind. So, I  do want 
that we should have some authori
tative person who will be able to inter
pret figures properly and enlighten the 
Cabinet on those figures.

ShriB . Das (Orissa): I  listened at
tentively to the speech o f  the hon. 
Finance Minister as to why this Statis
tical Or^i’.nisation will be placed under 
the Cabinet and why Prof. Mibalanobis 
should be appointed. The history o f  
statisticians and economists under the 
Government o f  India is a soriy tale 
aft^r the war. The war organisations 
required many statisticians so that they 
could exploit all resources o f India. 
They srrew like mushrooms in every 
Ministiy and evei-y Ministry took a 
pride in having statisticians. Perhaps 
m y friend the hon. Law Minister 
has no statisticians in his ministry. This 
state o f  th in^s orew' and it has giown so 
much that the lari^est amount o f money 

spent over economists and statisticians 
is spent in the Ministiy o f Agriculture. 
W e know what those statistics are. 
Actually we have found a previous Minis
ter making a statement one day and 
contradicting himself after a few days : 
sometimes we have surphis food, some 
times we have no food.

The Economy Committee that was 
appointed by this House in 1947 to 
work out econom y in the administra
tion o f the Government o f India went 
into great detail and recommended 
an economy o f  Rs. crorers. Dr. 
Matthai retrenched the expenditure on 
travelling and contingencies and did 
not retrench any personnel. The 
present Finance Minister need not be 
satisfied with the steps but read these 
reports. The Econom y Committee had

definite recommendations on the or
ganisation o f  Central Statistics. These 
are given in the General Report, P a it I  
page 20, paragraphs 52 and, 53— iÊ co- 
nomic and Statistical Organisation. W e 
suggested that the Statistical organisa
tion should be under the Econom ic 
Committee o f  Cabinet— either under 
the whole Ca biriet or under the Econo
mic Committee o f  the Cabinet which 
had three Ministers in the past, I  don ’t  
know the present personnel o f  the E co 
nomic Committee o f  the Cabinet. The 
Econom y Committee recommended:

“ In order to plan on sound line®̂  
and develop the eqpnomic life o f  the 
country, the Government will need 
up-to-date statistical data on a ariev- 
ty  o f  subjects and must also secure 
expert advice on their interpretation 
and application. Several Ministries 
and Departments o f  Government now 
employ ?n Economic Adviser and/or 
8 Statistician. But there is no central 
organisation either to oo-ordinate the 
efforts o f  these separate officers or to  
present to the Cabinet an overall 
appreciation o f  the economic prob
lems o f  the country, or to collect 
the details which would assist such 
study. We, therefore, recommend 
that a hi'^h-powered Economist and 
a high-powered Statistician should 
be attached to the Economic Com
mittee o f  the Cabinet.”  *

We don ’t vv̂ ant it to be controlled by 
the Finance Ministei , or by the Com
merce Minister as the latter controls 
the Directorate o f  Commercial Intelli
gence and Statistics to which I will come 
back again.

The Repoii; continues :

“ The Economists and Statisticians 
attached to  the various Ministries 
will continue to work in these M inis' 
tries, and the Economist and the 
Statistician o f  the Econom ic Commit
tee o f the Cabinet should so arrange 
their activities as to avoid duplica
tion and employ the existing 
organisation to the best advantage. 
The publication o f  department
al statistics, etc., is already b e ii^  
undertaken in the various Ministi*ie
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P i r i B .  D u b ]

But if it is decided to pulHish 
0tetistieB o f  general interest, the 
Statistician in the Econom ic Com- 
nlittee shall be responsible for such 
publications.”

i  think m y hon. friend Shri C. D. 
Peshmukh hasa imilar ideas in his mind 
H e is not new to statistics. As the 
form er Goveinor o f  the Reserve Bank 
o f  India, under his orders statistics 
•were published. They were the admira
tion  o f  us all, and we politicians and 
businessmen all accepted them as truth
ful statistics, not diluted. I don ’t 
know whether in his short period o f  
ofl&ce he has examined the various sta
tistics that come from the vaiious 
Ministries, to see whether those wartime 
officers who must exist and dmw their 
salary, are compiling corrcct statistics 
and w'hether they have got any unified 
objective. My hon. friends surely 
know that the Ministry o f  Commeice 
does possess a well-organised statistical 
xiepartment known as the Directorate o f  
Oommeicial Intelligence and Statistics. 
It was Sir James Grigg’s idea, when he 
was Finance Member o f  the Grovern- 
ment o f  India, to centralise statistics 
and for that purpose he brought that 
gentleman Gregory— I forget his initials 
who we thought would work wonders 
for India. But when he left, I for one 
felt that it was a good riddance for this 
country. Those who succeeded, both 
in the Interim Ministry and later on, 
ought to have taken the lesson to heart, 
but they didn’ t. During the enquiry 
o f  the Economy Committee, I found 
that there was no incentive in different 
Ministries to centralise and co-ordinate 
their sts^tistical activities. When we 
began our work in that CDmmittee, 
there was no Econom ic Committee o f  
the Cabinet. It was evolved slowly 
later, but today I  am very glad to find 
that the Econom ic Committee o f  the 
Cabinet acts as the controlling Commit
tee on expenditure and revenues and 
also as a sort o f  aid to the Finance 
SGnister to come to decisions in the 
matter of taxation and also other 
matters. We all know about this Direc
torate of Gommeroial Intelligence l^ld 
'Statistics. W e . have read its publica

tions and have utilised its statistics’  
Even the Finance Minister quoted from 
them the other day when he spoke on 
the President’s Address. W hy should 
not this huge organisation that reached 
its saturation point under Sir James 
Grigg and was giving results be attach
ed to the Economic Committee o f  the 
Cabinet, so that we can get all the sta
tistics from one place and there would 
be no duplication or multiplication o f  
statistical organisations, each going 
merrily in its owti way without any 
controlling authority to effect coordi
nation? The Finance Minister said the 
other d\v when he spoke on the Presi
dent’s Address that there is need for 
further economy. Further economy 
measures should no doubt be adopted. 
But statistics are the basis o f  any 
economy. I f  our economists and statis
ticians differ among themselves in the 
different Ministries and give us different 
statistics, they will lead us to bad 
economy and heavy expenditure. Sta
tistics and books which they are pub
lishing are read by  no one and if  we do 
read them we find that they are all 
contradictory. Therefore, I  dd hope 
that when the Finance Minister replies 
he will tell us whether he is alive to the 
need for checking the growiih o f  mush
room statistical organisations in almost 
every Ministry. W hile I  sanction the 
continuity in the appointment o f  Prof. 
M^halanobis, I wish to impress on the 
Finance Minister that economy should 
be his watch-word, because he is not 
out o f  the woods yet and I  do not 
think he will be so soon. He must see 
that Government plan every expendi
ture and for this purpose all the statis
tical organisations must be under the 
supreme control o f  the Economi# 
Committee o f  the Cabinet. I  am ex
pressing this view after one and a half 
years o f  work in the Economy Com
mittee. I  was a party to its report. I  
have not changed my views. The 
progress and execution o f work by the 
different Ministries has not been such as 
to receive from me the same certificate 
that I  gave to the statistics o f  the 
Reserve B m k  o f  India. I  am proud 
o f  those statistics. I  do hope that the 
Finance Minister will not get enthusi
astic that he is a Member o f  the Cabinet
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o r  the Ecom om ic Committee o f  the 
Cabinet and be soft. H e must have as 
liis  objective the fact that the country’s 
work must be done. There should be 
n o  extra employment o f  economists and 
statisticians. He knows himself, I  be
lieve, that every economist differs from 
the other economist and each holds 
entirely different economic views. I  
d o  hope that he will bear this in mind 
and explain the position to us.

Prof. S. N. Mishra (B ih ar): I  rise 
to refer to a matter which generally hon. 
Members may consider to be o f  rela
tively less importance, but as a man who 
seeks to serve people in rural areas 
I  feel that I  should make a pointed 
reference to it so that this House may 
know what is the feeling that people 
have tow.T,rds our Ministers. From 
the observations o f  the hon. Ministers 
and my very limited experience that I 
possess in this House, I can say that 
generally speaking our Ministers are 
losing contact with the masses. I am 
Dot simply indulging in a facile genera
lisation. As a matter o f  fact, I do not 
suggest that some o f  our topmost lea
ders o f  the nation as they are 
called— who happen to be in the Ca
binet and who have a grip over the 
feelings and psychology o f  the people 
are also losing contacts with the masses. 
The way, generally speaking. Ministers 
are trying to conceive theii policies is 
more or less in a di awing room fashion. 
1  ha ve been feeling for some time that 
there is a hiatus developing between 
the people on the one hand and the hon . 
Ministers on the other. There is an 
unfortunate sjreotacle o f  people com
plaining against Ministers and Ministers 
complaining against the people. Not 
on ly  that, \^hile the Provincial Govern
ments have been making complaints 
against the Central Government, the 
Central Government has been making 
complaints against the Provincial Grov- 
emments. I  think all this is due to 
lack o f  proper contacts and unplanned 
tours o f  our hon. Ministers. (Jenerally, 
wherever the ministerial caravan goes, 
the hon. Ministers are surroundled by 
people from the higher strata of society, 
who make a show of their pomp and 
glory and keep the backbone of the 

" V awav.

I  shall refer to some vital topics im 
regard to which I  feel that our Ministerv 
are not in touch with the masses. I  
shall refer to one : the Zamindari sboli* 
tion. O f course, it is not the coDcerm 
o f  our Ministers at the Centre, but froin 
m y talks with some o f  the Mirdsters and  
from the aBvice they are said to  have 
given and the dilatoriness which charac
terises their advice, I  think that they do 
not feel that some o f  the important, 
burning topics o f  the day should b© 
tackled with what J may call a ‘sense o f  
urgency’ which they, demand. My com* 
plaint is not only about the p agean l^  
and pomp that accompany a ministerial 
tour; my complaint is that these minis
terial tours are not conducted properly. 
Whenever bigger personalities ir e  on  
tours there are difficulties too. Let us 
take an instance. When the Leader 
o f  the House, Pandit Jawaharlal N ehm  
ha d been to our province only some tim o 
ago, he was in a meeting o f  aoout teu  
lakhs o f  people, but I  do not know whe
ther he had the contact with the people 
o f  that area or whether he really could 
gain an idea o f  their difficulties.

Mr. Deputy-Speaker : Order, order. 
I  do not think the hon. Member is 
quite in order. W hat is before the 
House is an additional Demand for 
Rs. 12,000 under the head “ tour ex
penses” . I f  the hon. Member has go^ 
any information as to  what items this 
expenditure is composed of, or i f  ha 
wishes to point out that this amount has 
been spent unnecessarily or lavishly, 
by  all means he can say so. But he 
cannot refer to tours which took place » 
number o f  years ago. It  is certainly 
open to  any hon. Member to  say that 
these Rs. 12,000 might have been saved 
there was no purpose in ^ n d in g  them* 
I  have no objection to his saying so, if 
he knows details about these tours. 
Otherwise his specch is not quite rele
vant.

Shri Goenka: These Rs. 12,000 
are meant for the new Ministeni of 
State.

Mr. Deputy-Speaker: The hon. 
Member will bear with me and look 
into the papers.



Demands for Supplementary 9 AUGUST, 1950 GranU for 1950-51 68#

[Mr. Deputy-Speaker]
I f  he has got any information that 

these Rs. 12,000 were not spent appro- 
m a te ly , it is open to  him to  raise it. 
Otherwise, there is no point in going 
in to the general policy.

8hri Kamath (Madhya Pradesh) : But 
is it for the new Minister o f  State 
o r  all Ministers?

Mr. Demity-Speaker: That is a 
matter on which the Finance Minister 
wW. enlighten us.

Prof. 8. N. Miflhra : Ml 1 want to 
4 o  is to  draw the attention o f  hon. 
Members to  the fact that tours are not 
conducted properly. I think I am 
perfectly within m y competence to 
refer to some o f  the feelings o f  hon. 
Members o f  the House on this point.

Mr. Deputy-Speaker : ’ But not in
these general terms. He may reserve 
Ids speech for the next Budget session.

Piof. S. N. Mishia : I only want to
conclude by saying that there should be 
less o f  pageantry and pomp accompany
ing the Ministers’ tours. They should 
be more businesslike than ceremonial. 
There should be less formality about 
them ; there should be more frequent 
contacts with the people and generally 
our Ministers should move incognito 
amongst the masses to know their real 
conditions and feelings.

^  iftr % <111'? WRSTT
ft: 'fftT’T ^  ^  ^

^  ft c jt
3Tmf

(A r m y ),^  ̂ Navy) (Air)

^  I ^
5 I THT ^
^  's n w  3tk ^  % si%

5 ?  i n W  W t  fqfvTHT

f%iT 3 r m  I r̂»ft ^

t ^  ^  f3TT |i

(career) ^  f̂t <igfT snw ft?
^  ^ 3ir?^ w

^  ^  ^ritK
aftr ^  ark

^  55T55T 3TTO
(second line of defence)
^  ĴTTT ft 3TT  ̂ I

»T ^  wm r̂m fsrr  ̂
^  3ft anr̂ rair

t  r<dFr< (retire) ^
^  apTT 3|k P*iPit>i<
3f*Î  ^  ^  T̂̂TR ^ ^  ^

#  ^>ft I arrr ^
3T5# ^  JTT^ t  argRTTPT

ark %
^  T T ^  ^  ^  ^  

3ik ft 11 ^  3^  P"
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TfT «TT aref ^
^ 1  ^  ^   ̂ ^ p k f  
*ft3T ^   ̂ ift̂  ^  a(k JTf #
^  f t  t  ^

I ^  ^  #  f i r ^
#  ^  ^  ^  5fT<t? ^  »n fe-
JJtT % ^ 3^ ^  ^  Ĵ r̂r fTW <T ’TTi
^  ^  ^  1RTRT ^  (beach) 
TT T̂?ft tr <Tft t 3fk ^  JTff
t  f t :  ^ 3 ^  ^  t  I ^

3ik  >ft ^  f  t  fRRT ^
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^  ^  ^  I # WT
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*pÎ  ^  «)«<.
PiORg< 5T ^  g% ir? ^  ^1!^  

f V  f*rp R 2T  ^^*TT I

^  ??r ^r ?̂;JTr |, ^  t^JT?r
% TT̂ rr >̂, %4 3KT f  1 W

^ r  tf l̂<?5 " T ^  » f ^  5  I

^  ^ f¥ T’TT ^  fS'St filpT-
^   ̂^nr I ^

^PT f̂ T̂T on# ^  ^nr ^\, ^
«TRf 5 f i O  IhP<W< ^
?n:5 <??:  ̂ 1 artftr?: ^
ftfff an# t, ?
»TH fiF Mtott: ^  ^
<r<R ^ fiT̂ ycft |. ^<n: f»rt^

3rt I  ^  f<rr rr^Tfwr?

t ? 3T«Tt  ̂ar̂ frtt

#  ftr ^  f ®  < r f^  5pn^T®!w 
’T^ ^  f  ^  r̂
irfi’W >̂̂ *1 i'W ^ ■̂ 'rif STRTT 5 I
?TT?TT ^  ^ f w r f ,  m i i

?n^ ^  ^  r*<«di'«JT? ^
% ^  ant f , ^

an# f , f#’ ^  ^r ^nr t  ^  ^

T̂Tf ̂ f r̂*T ^  I 3T»rT (m̂ -
^  ^̂ RTWl" ^  ^  1511 w

^  ^  f̂ r̂r 5T̂  1
JTf ^  t  ^  ^  ’nn
JJT ^nr ^r
3r: ^^err t  • f , ^
arrf^ % 5̂  f, ^  TT
?!Trw =?rff#, 3T»k  ^
^  T̂T̂ rr t  ?ft ^  ftfffr ift tftr 'w
# ^R- =517̂  I ^ 3r^ ^ ar#

aftt ^  ^  arft̂ y ^#»rr f% w  
€t̂  ^  ?r̂ , strr

afhc apTt ^  T̂TC

51m  ^  fir^rr^rr# 1 ar^jpn ^
W ^  3T# f ,

ft> ^  ^  31̂  ̂
% w  JT5̂  ^  am arw f37l5qs5 % 

r*<fH«< f , amRarivT

( overall picture ) WT | ^
^  ^  11 4' anft aimnr 

w  «n I ^  ^  ^  ^  ^
5 ^  *<̂l % f*l'P(̂ < ^  ^  ^

^  ^  n̂ft ^  ^  ^  ^  *̂11%
uî *<f*jPî <27Tĵ r'̂ srr5*rfWrf<rTan# 

3TT# 'TtriitfWt̂  (portfolios) ^  
St? ^  r̂ 'ftevrt^ ^ 1
1^1% ̂  ^r ?f^T ^?r ^ rift ^

5 ^  ^  Wl<. Vt$
^  ŴrTT I ^ ^  3f# -̂ 1̂ 01 f
ft? ^  f«TT  ̂ iTfi- i?5P ftfsn er l^<rar



[q fW  5 l fT  m  

•hî rtlRTt ( without portfolio )
t  ^  iiT ^  3 (k  >Tt

• = ^ r f ^  i ^

( Social Affairs ) ^
Prfn«< 51̂  t I (Social
ReformH) ^  ^

f t  I; I t  t  ^
^  ^  ^

I T̂T ^  r*iPlW<, ^  fti 
*ji|f % ^  ?rft# ^  =?p5r

^  11  ^  ^
(Centre) H >fr armr ^
(conflict) t( r̂rffr t i 

sn̂ JT ark srr^
r*tfn<y< ^
3rar ^ fV 3ft ^  rTT̂  %

fl% I ^ fĤ TOT3RW
% art ffT

5 afl< iftr
^  % w r t  anr̂ y ^  =^rf^ i 

(EngUsh translation of the above 
Sfjeech)

Pandit Thakur Das Bhargava (Pun

•87, Demand» for 8upplemen.tary 9 AtKJUST, 1950 Qrantt for 1950-51

ja b ) : I give my sirong support to
Prof. Rftnga in hie plea for immediate 
apm intm ent o f  a Deputy Minister to 
e a ^  o f  the Ministries and to have a 
seleoted cadre for the same. Further 
there ahould be a separate Deputy 
Hmister for each o f  the three wings o f  
Serrices namely the Army, N avy and 
tiie Air Force. It is wrong to think 
tibiat we Bhall be increcuaing our expen
diture thereby. The expenditure shall, 
ratl^er, according to me, become less. 
I t  is so because the Deputy Ministers 
wiU be the persons who will be from 
amongst the experienced soldiers o f the 
OongresB, appointed solely to  serve the 
Nation. In  all big countries the ap
pointment o f the Deputy Ministers has 
liecome customary and has proved 
much beneficial. I f  the career o f  any 
titominent Minister in England is 
fod i«d  ixAo i t  will be found that he

once held the office o f  Secretary, Under 
Secretary or Junior Ministership in early^ 
stages. These new Ministers, in th e  
role o f  a Deputy Minister, will acquire 
training and experience and a second 
line o f  defence will be ready for the* 
service o f  the country.

1 shudder to think o f  the difficulties 
which the country may face on the re
tirement from public life o f  the present 
experienced Ministers, and in the ab
sence o f  ot[:or experienced Minis! ers  ̂
who could replace them. Y ou are well 
aware that there exists no comp 
lete personal contact between the inter
mediary officers o f  the Ministry and 
the Ministers and it is not also possi
ble under the present set up. On the 
occasion o f  a visit to Manori by some 
Members o f  ihis House, I being one 
o f  them, some officers had disclosed 
that had they been aware o f  the financi
al stringency in which the Government 
finds itself these days, then they would 
have reported for the maintenance o f  
the houses rather than for their de
molition. With m y own eyes I  have 
seen thousands o f  motor cars and jeeps 
at Poona and Kirki lying outside open 
to the sun and rain and nobody seems- 
to be mindful o f  this state o f  affairs. 
Only yesterday Shri Kamath had dis
played before the House some specimen 
clothes whose price ran into several 
crores o f rupees but about which none 
expresses any concern.

A  large number o f  jeeps have been 
lying on the Madras Beach for several 
years and nobody seems to know about 
their condition. I  am in a position to 
multiply such instances but I  have 
no wish to take any more time o f the 
House. I may, however, convey to> 
the Prime Minister and all concerned 
that what I say is not merely m y opin
ion but it is shared by many Members 
o f  this House. In my opinion a time 
has come when a Deputy Minister 
should be appointed to every Ministry 
and who in turn should gain experience 
through the efforts o f the Ministers^ 
and thus become capable o f  working in 
times o f  need. I, therefore, submit that 
these appointments be delayed no 
further. Should some Ministers how 
ever be opposed to appoint Deputies
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it is open to the Prime Minister and the 
Deputy Prime' Minister to proceed to 
make appointments on their own and 
thereby carry on the work. There is 
no dearth o f  young talent in this House 
who are, no doubt, capable to display 
enthusiasm in any work entrusted to 
them. The fact however remains that 
I  do not agree with Prof. Ranga in
asmuch as a desire to serve the country 
need not be qualified by  any condition 
as to the capacity in which that service 
is to be done. A  leader, howsoever 
prominent and irrespective o f the fact 
that he has not been a Minister before, 
should not grudge being asked to accept 
the Deputy Ministership. W e are to 
carry on work o f  the Nation and do our 
duty towards the country, no matter in 
whatsoever capacity we may be re
quired to do it. No question o f  rank 
should arise in that. I  wisli Prof. 
Ranga may also work in the position 
o f  a Deputy Minister. Let everyone 
be mindful o f  the task that is entrusted 
to him or her. It is simply untenable 
that one is not prepared to work as a 
D eputy Minister. W hy are we here 
after all ? Are we here to draw 
fat salaries? Admitted that a Deputy 
Mim*ster is paid less but let us pause to 
know what pay is drawn by a Minister 
after all. It  was only a few days back 
that I  came across a news item accordi- 
ngto which everything drawn by  Pandit 
Nehru is almost lost to him by way o f 
income-tax. W hat does the hon. Sar- 
dar Baldev Singh get or for that matter 
what Dr. Matthai used to get? 
W e are not hero to seek a remunera
tive employment or an elevated rank 
or position. W e are here on behest o f 
the Nation to do its work o f  whatsoever 
nature it be. Here a Minister i f  
required to be reduced to the status 
o f  a peon should not refuse his new 
assignment. It is, however, a different 
matter i f  one is not capable o f doing 
anything or else has become old and 
infirm. Personally I count myself 
ais one belonging to this group and do 
not regard myself to be fit enough for 
that kind o f  work. As for the young
er persons amongst us, they should 
not be actuated by such considerations. 
I f  they entertain a desire to serve 
the^ ought to be prepared to accept

any position for doing that service.
. I t  is m y respectful yet emphatic appeaE 

that no further delay should be made 
in this matter afid the appointm »t«^ 
o f  the Deputy Ministers shoidd be m ade 
without any loss o f  time.

Further as submitted by me several 
times before, we have in this country 
separate Ministers for separate Ministri
es. But there is, however, no one to* 
take into consideration the 
overall picture o f  their cumulative 
working. Recently I had an occasion 
to visit Assam. Problems o f  such com 
plicated nature are coming u p  in that 
State that the local Minister are find
ing themselves incapable o f  solving 
them. Problems o f very diverse na
ture are facing our country today, 
and these can be solved only if  th e  
Prime Minister or the Deputy Prime 
Minister were to give up their present 
portfolios and bestow their undivided 
attention to the country as a whole. 
The country is suffering much as a 
result o f  not following that course. 
There is none else to solve these 
problems. My submission is that we 
should have one or two more Ministers 
W ithout Portfolio like the one we have 
got already. W e have no Minister o f  
Social Affair. W e have laid down in 
the Constitution that the administra
tion o f  the country will be carried on  
in accordance with a definite plan. 
W ho is the Minister here to see that 
the administration is run as suchT 
There is a conflict between the people 
both in the States and here in the Centre 
also. Barring the I^ m e  Minister 
and the Deputy Minister none seemff 
to wield sufficient influence to  root 
out such conflicts. I  submit that the 
question is one requiring serious consi
deration and after such a consideration 
there is also a need o f  translating 
its conclusions into action.

iiw

I ^  t  f v

f  J i f w  ^  5Jwr 1 1  *r arrr % anf- 
ft: ?RrrT ^  i t



(691 Detrmnds for Supplefnentary 9 AUGUST, 1950 Oranli for 1950-51 692

iT| 1

^rrc «rt ^  f  ^Tft 'TT
w  ?5*raT ftr 3rPT ^

«ft w n ft : ^  3 n ^  ^

* 1 ^  'i t  f  •

w f  T m a n rm  f t i ? : 4  ^nrsrar 
f  ft : 3TK*reT fcpft

^  f  ^  ^  ^  

•»n4 ^niF S  I ^  4 ^ ?  TfT ^
3TRHT JT^ t  ^  ^  W  ^^̂ TT3Tt

«pr t  ^  ^  t

^  it«F % ^rf^ I

anft >flv>̂< t>n ŝn̂  #
^5m r m ark sifT-

^  #  5f? ^  ftTJiT I Iff >ft 
^  ^ n m  f«F̂  ^  ^  ark 

Jm  m m  ^  ^  arf^-

Ir frarw ^  t .  ^  ^

^pnw ?TRT I  I ^  jj?
fT3^ W fknf % 3TT T ^  t  fif

fi#R 2r ark ^  ^

^  % w r *n# t  ^  r̂»i% tth t 

% * f r f ^  f t  *R aftr TT v tf 3lf^- 

^  ^  t  • w  ^jT^rr ^  cftsT
w w  %  |3tt ^

apift ? w t  f r  fttf^ner
^  3ftr fkfirRrr
^  *<Tfiw I *f t̂rTT ^

»IT *p ft * n ^  ^  t  ^  '^P

f*ir«< W T  ^  >W I ?5B% ^  *T p ft
f  I
aPR Tt ?raW ^  »W JTT W ?
^  * f f  l i t  f t f #  ^  ^  ^  fiW T I #  ■‘41^ 'il

^  f%  Sf*4H * F ^  ^  ^  T̂T %  3rffef-

^ r M f  ^  tt  f^ ^ ir  ^  %
?r?r %■ r«<  ̂ ^  ^  <Hi f%

f r ' f #  f t f f F S T  ft>T 3 T k  

f W S T  ffrr JTf ^  flmu f t  5tHt 
a f t r  w i 'a i  r n fH W <  ^  5TT 

+1C I

*T ^  'I ?  ^  ^K i^»l

^  «rr *T ^R  ^

r H f H w <  3 f k  ^  >1^

^  t  ^  ^  =^T?T^ !TP

T ^ t a f h r T ^ r t ,  ‘ 3 T K ^ ? ^ f T < T -  
m f ^  f i j f k ^  ? ’ IT|

f T f  T f r  «rr ^  M S r z t  a f k
fe c r f  f i # R ^  5 *T T ft 5 F l f  >ft ^  %  $j I 

W T ^  ^  ^r *in««i 5 f% '̂ »i<j1
% ^r ^  ^  cR^ = ?if^  I
^  5<s(cil g  f%  ^9^ ^  f  I

5RWT % 7% % ^R^rr ftrwRT^ 
1 1 4 %  v r  ^  f i T F R K t  ^  a f k  
fa gsiud % ^  =3rrf|̂  I ?sfFii ^  
5 ‘^  % T̂TT 'TfcTT 5
^  W a i k  J l f r  ■jft, ^  T O T  T p f t

^  ? T T f ^  ftrO T  WT t  I

#  ?ft w Tm fkrm m  f^  
flw It %?R 'Tt^
■qif^«i, JT  ̂ a)lM4>(0 IraHI ^

^  ^  fft ^  ^  'Jii'ict <-
sf*8^ ^  3ftr «i«5^ Rt̂  ^  ^  
g s i^  f i i ^  ^  51^ I ^  f̂t r w » r  

*f «rrar ^ i tit t̂ttt %?pt

"H ^  '^Idi ^ ^  tii4 
5 'a K  ^  ^  <W( 5  *

^  ^  ^  'TT̂  ?PT ^  ^ I *1?
Vf^H % % 5 I ^  % «IW< «̂ >ft f1*n I

< ifw  ? j i ^  T n i : 9 1^  ^

^ »J5rTTT #% ^  ?
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* *1^ Tnwrew’ t ^
^  ^  I  I

5f  ̂ ' f f r  t̂rtt t  Pf 71^ ’T?p:r

# r  f > T T  ? ^  ’ f t

^  t ,  ^  ^  ^  f f t  5 »T ^

<̂TiTr W  ^  ^  t  I t
=^1^ ^ arqT aftr rHpHWl
« i^ iw  ^  ?rt 'd H + T  %ctH *T T ^  ^  ^

?T̂  =?I^ I aftt W>f«<
^  ^ * | K I  *r c T ^ ?  5  f %  3TPT w l^ rt

^r 3TT̂  frq-RfosfTTaiftT^nC ^  ?T% I
ara' 5RT ^ r  eft ’ t r r  ^  ^

r*i(nt<i<, ^Hi ^  5 ' '̂1+1
’TT ^  3ff^^ I I 

j f t  t|T

an ^  ^  ^  ^  ^ 3TR 'sH'til fl̂ RTT
^  5 ^  ^nr <t)\̂  5 I T̂PT̂
a r m  ^ ' t f  R r f T B T  q ^ rr f t  ^ 'r  a r m

#  3 m r  ^  =^^ncrr ^  s f k  JTilr

r ft  f t r f j f F S T  f  ^  f

^  fim<iM''i «l*l ^  5  I
^  ^*iiO flxvrr ^^«idr ^ ^  ^
f e t n i w f  'T T  a r fs R r n : f r ^ t  f  i 

■ 5T =^il?rr f  ^ r^ y f

5|ft i R i f w  #  sra , f i r f ^ R ^ T  %  ^

#  3At  ^  #  qT fip^r
3 f t r  ^  #  rrrf%  « r f t  s f t t  ftr’n a H ’id ^  

q r  ^ T T ^ R  ^ r  f 3  ?> i a rvft ?ft

^  35T qr ^  ^  f  I

^  ^  !R?IT  ̂ ftOT f
re ? > r r  = ? r ^ ,  5f t  ^

if ^
^  = ^ r f ^  I

(English translation o f the above 
speech)

Babu Bamnarayan Singh : First of 
all I have io express my inability to un. 
jerstand the procedure governing the

selection of speakers. 1 submit that 
in the Parliaments of all the countrlett 
of the world the general rule followed 
is that a member first catching the eye 
of the Chair is entitled to speak first. 
Here> however, I do not make out as to 
what rule or consideration governs the 
selection by you.

Shri Tyagi : I aim afraid the Chair 
is not following you.

Babu Ramnarayan Singh : It is my
impression that the Chair knows suffi
cient Hindi to understand the sense 
of my submission. I mean to say that 
the selection of speakers is not a proper 
one and that it should be proper.

Just now a point was made by hon. 
Prof. Ranga and which was strongly 
supported by Pandit Thakur Das 
Bhargava. I  wish to put one simple 
and straightforward question, which 
1 will like to address to the hon. the 
Prime Minister and others in office, 
and I also extend my strong support. 
My question is that why the appoint
ment of the Deputy Ministers and Minis
ters of State is delayed when more than 
onoe a demand for their appointment 
has been made in this House. May I 
take it that they are the only persons 
competent to administer the co u n ^  
and none else has any right to it? Al* 
though it is more than three years 
that the present Government took 
over the reins of the Gk)vermnent till 
now the people do not know as to how 
many M isters and Deputy Ministers 
the country should have. Off and on we 
come to know of the desirability <rf 
appointing one or two Ministers of 
State or of the actual appointment of a 
Deputy Minister. What does all this 
mean? It appears as if they are t e 
masters who can confer these ranks on 
any one out of sheer inclination or pleas
ure. I would like the Prime Minister 
or his officials to settle, after full 
thought, this question once and for all 
the number of Ministers and Deputy 
Ministers the country shall have. It 
must be made quite clear. Whether 
they are more or less in number, I am 
little ccMicemed. *

I remember onoe having seen a ear* 
tooninapaper. A room was shown, fcdl

(h
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[fiftba Ranmarayan Singh]
o f  lliiuaten, Deputy Ministers and 
IGniaten of State. A  peon was shown 
peeping from outside and the caption to 
the cartoon read “ Are we to be displaced 
by the Ministers ?' In other words 
tAe peon was expressing an apprehen- 
•ion lest that Ministers and the Deputy 
Ministers may some day replace even 
t^ersons o f his category o f service. I 
also mean to draw attention o f the 
desirability o f  spending public funds in 
a more proper way. I  note that publio 
expenditure is daily on the increase. 
The Government are responsible for 
this money and it is very necessary 
that it is utilized in a most honest 
and economic way. It pains me, how
ever, to submit that everywhere, whe- 
iher in the States or here in the Centre, 
publio funds are being wasted in the 
most thoughtless manner. This very 
Congress, in a i*esolution passed at 
Karachi, had sot the highest salary 
o f  Ri». 5(X)/- por month. But they alone 
know o f  the fat salaries which the olH- 
dals are drawing these days. Pandit- 
ji and Sardar Baldev Singh are stated 
to be getting nothing by way o f pay. 
The whole o f  their pay is stated to be 
deducted aa income-tax. W hy then 
fixitheir pay at Rs. 3,500/- a month when 
the whole o f it is simply deducted by 
way o f income-tax ? W hy not fix it at 
Rs. 600/. p.m. which would be more 
ooDflistent with the Congress prin- 
iples?

Pandit Thakur Das Bbargava : Huw
would they be able to pull on in five 
hundred rupees only)

Baba Bamnarayan Singh : This
oountry is full o f the 'pirns' who can 
insteuct thisj^art. It is put forward 
how one can expected to make both 
ends meet in bare five hundred rupees. 
One can̂ 'piiil on in bare fifty rupees, 
otherwise even^two lacs o f  rupees can 
be mnt in an hour only. Should it 
be decided ̂ to^ appoint more Deputy 
minieters 1 would like to have their 
■•lanes fixed not higher than Ra. 500/* 
per month. Our aim in appointing 
more MiniBters is to contr6l the activi
ties o f  the yariouB Ministries in a more 
tboroQî  way.-| Experiwice gained by 
me so far ia thal our Sfinisten sitting

o p i a t e  have not the least control o v er  
their respective Ministries. They do only 
that which their Secretaries or other 
Officers o f  their Ministries ask them to 
do. There might be an exception o f 
one or two amongst them w’ho may be 
exercising their authority here or there, 
but generally speaking, aU o f  them are 
acting on the information supplied to 
thern by their departmental officers. 
Government, which is known as ‘Our 
Government'’ has not very much o f  a 
control on these Ministries. That is 
why I want the presence o f  more and 
more o f congressmen in the Govern
ment, may they be there in the capacity 
o f  a Minister, or a Deputy Mim'ster or 
in  any other position so that the Govern
ment may gradually have a grip on the 
working o f the Ministries, which they 
have failed to exercise so far. The propo
sal nia.le by Prof. Ranga deserves con
sideration but along with it my sub
mission with regard to salaries must 
also be given due thought.

Shri Jawaharlal Nehru : 1 have 
sopow eriully ajffet-ted by Mr. 

Ranmarayan SingJi’s speech .. . .

Shri Deshbandhu Gupta ; I hope 
at least today tlie Prime Minister will 
8i:eak in Hindi.

^ t  ^  irr f^  '̂mr | fip
3ft f  ^  ^

t  I ^  ^
TfffT ftiTJiT ?rr I

t  ^  ^  5T> ^  f  ?[?
I  I ^  ^  ^ 13 , ^

3rt^ ^  crctt t  I

M  5ft f  ^

i m r  3n# i

^  ^  I
^  iT5 ftr arfjf
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f v  spTTT^ w  T t I

?TT^ ^  eft ^ ^  w ?  
^  ^
pTpTfK (Deputy Minister) jtt 
rKPT«< 3TTO ^  (Minister of. 
State) hwiRj*) t ' ^

f̂T I  I JTFT ^
5, '>Wr f% lfhfi97 K*TT >T «(K ^TT +'$(,

STtrt ^Vrr sftr 
^ ■ ^ i f ^ ' 4  f% 

1̂f I JTf ^
f̂ arrar i A  ̂ wnwr f  fir W t

rn fn ^ c JTT ^  f?Fw % nrPr^< ^
afh: 3Tff 3ffr ^  sfk

^Rnft ?TRR t  fr ^  ŝrrfl̂ f i
^f+H ^  RfrtRic^i ^  ?n(?r
^ 5T̂  STRTT ft? =̂ l| 3TT ^ ^
^  ^  VnA dK(<i f̂ ^  ^

^  ^  ?  I '^I't'^ rft 5T̂  5 ^
-ftrf^RCT ^  JTT ^  f*Tpr=3T 

3PR sn^WT 9T5T  ̂ 'jTHT ^
yif^< 5 f¥ '^y+13(4’i firPRST % ?n*r 
^  a r ?  ^  ^  T̂TrfT t  I
^  ^  ?f T̂% 'a<?0 ^  '̂ tiol f̂t

f% ^ 3 ^  W r  =^, sftr

JT5 ft* ^  ^  pTi'itcK.
^  ^  ^ 3 ^  >ra^ I ^  ^  ^  

=^if^ I ^  3T^n^ ark
^  ^  f>f)r i% ^  f W a x

w  sncT ^  TO?? ^  %  3iV< 
Vtf STKJlt 3n% I

*ft WJ*ft: 3HIT "P̂
^  rnPtwc Tt ^  1

4ftd WniJ^HrB : 3W
«irT ft? arftsr i f  stot |3JT, ^  

?f^if ^  1*1  ̂^  firfNHT,

%?WT <At ’f t  ^sffeypdF, 

I ^  ? m  p i t  
% firPRST !35T ^  ^ifr

«TT % am? jf■ 3ft 3ft fi|̂
^  f  ^  !sr^  w
| , ITT ^   ̂^  ^  arrr ^  ;mr ^  
^tf^ % 4' *fk ^  15Rfhrr farr 
%  1 ^  r*TPfw< ^  ? ^ i f ^
«ft aftr 4 # snsT %?R5T ^
^  1 ^  3 fk  ?n«ft ?s5t 3tf*w
^TT^ ^ ^a^lTwiw 3ft ^  ^TT |.

3flr 3ft r»rfHW< V  #
5̂wrf|5r inf̂

^  I

(English translation of the above speech)

Shri Jawaharlal Nehru : I would
say something in Hindi also. What
ever Babu Eamnarayan Singh has
given out clearly indicates as to what
extent the hon. Members present here 
agree with him. It was clearly evident 
from his speech. There is no doubt 
about the fact that many things that 
he has said are quite reasonable. Ex
travagance does take place. The Mjnia- 
ters are often hard pressed with work ; 
they cannot go deep down into the 
matters themselves ao they have to 
depend upon other;. For this reason 
the things mentioned are quite correct 
and we should try to eliminate mistakes 
wherever they occur.

He mentioned two things in parti
cular. The first thing ho mentioned in 
that lest there tnay be so many Minis  ̂
tors that it may become necessary to 
retrench Chaprasis. Probably so many 
Ministers may not be required but there 
is no doubt about the fact that it to 
essential to increase the number c f  
some sort of Deputy Ministers or Minis* 
ters of State. I have been holding this 
view since long and have also expressed 
it before on several ocoasions. But it 
does not mean, as Prof. Ranga has 
repeatedly suggested, that this should 
be done in aocordanqe with so|nd



099 Demands for Supplementary 9 A U G U S T , 1950 Grants for 1950-51 700

[Shri Jawaharlal Nehru]
ceiliam e»t procedure and an enactment 
be.made to  fix the number o f Deputy 
Ministers. I  do not agree with this 
view. W hat I  hold is that D eputy 
MLnistera or some Ministers should be 
appointed and the number should 
depend upon the necessity o f  the vari
ous departments. But I do not follov, 
this logic that may tliey be required or 
not we must provide them in sufficient 
numbers at every place. The fact is 
that may the person appointed be a 
Minister or a Deputy Minister, if any 
additions are made then it is quice clear 
that he has to work in fullest co opera
tion with the Minister concerned. 
Thus tw o things becon e essential one 
that the selection be made by the 
Prime Mmister, and secondly the Minis- 
ter-in-charge o fth e  Ministry may ap 
prove his selection. Both these thin<ja 
should be done. Besides this there 
must be a provision that the incum
bent may be changed if  desired by tho 
Minister concerned.

Shri Tyagi : I f  the incumbent be.
not approved then remove the Minis
ter.

Pandit Jawaharlal Nehru : As you
know, some IJ years back, I do not 
remeniber the date exactly, we appoint
ed tw o Deputy Ministers Dr. Keskar 
Bind Shri Khurshed Lai. At that time 
I had asked all the Ministers o f  iihe 
Cabinet to  have Deputy Ministers if 
they liked, or else to suggest names for 
my consideration. The result was that 
as I  desired to  have a Deputy Minister 
BO I  at once selected Dr. Keskar for 
that post. One o f  m y colleagues 
Shri Rafi Ahmad Kidwai selected Shri 
Khurshed Lai. The rest o f  the Minis
ters did not signify any eagerness on 
their part for this.

ShriTyagi : I am sure you are not 
sorry for the choices that you have

tift ftm  Not at all. 
iff ^  acra

r ?  *
(jBltl IttmhivUJ Ndttu : Not at all

On5 or two Ministers of State were 
appointed.]

Shri Bamalingam Chettiar (M adras): 
Is it intended for the Hindi-speakirg 
people, or is it intended for the whole* 
House ? We do not understand what 
is going on.

Shri Jawaharlal Nehru : I stand 
corrected. I shall continue in English. 
I was saying that I do believe thao from 
a variety o f  points o f  view and even 
from the point o f  view o f the develop
ment o f parliamentary institutions and 
a continuity in various grades o f  
Ministerships and officers that there 
should be a number o f  Deputy Minis
ters and the like. Otherwise, you may 
hav ê clever people and most intelligent 
people but tliey are Tiot in touch with 
the machinery o f administration and 
when they como in, they take a little 
time to get in touch with administrative 
(I: t̂aUs and so far as this principle is 
concerned, I do agree with it. It was 
really Prof. Ranga who put it forward—
I was either not completely able to 
fv^llow it or I  did not fully agree with it 
and he said something to the effect thf^t 
this kind o f  training should be done on 
a mass scale. He did not use the word 
‘ ‘mass” . . . .

Prof. Ranga : Just as your Cabinet 
Ministers were appointed on a mass 
scale, Parliamentary Secretaries may 
also come in.

Shri Jawaharlal Nehru : I do not
tliink' that so far as the procedure is 
co i' irned, and otherwise too, it is 
desirable to proceed exactly in that 
wav' because we do re t  utilize evevy- 
bodv to the full. As a matter o f  fact, 
what happens is that for some time 
the.\3 is a great deal o f  talk in rushing 
about for rooms and accommodation. 
A Doputy Mini<t*>r wants a Personal 
Assistant, chaprassis and all that kind 
o f  thing ; otherwise establishment and 
other officers o f  the Government are 
kept busy and there is practically no 
room left in the Government Secretariat 
or in the surrounding buildings. The 
result is that some people are pushed 
out and some • people are pushed in 
and there is general discomfort and dis
satisfaction all round. However, that 
is a very minor thing. What I suĝ pest 
is this : This kind of thing in order to
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be effective has to  be put do^vB n oton  
the mass scale. Prof. Ranga s a id : 
“ W hy did you appoint the Cabinet 
Ministers on the mass scale ?”  T o 
put it at the lowest level under the 
present rules o f  Government there is 
provision for Cabinet Ministers and 
they can start off immediately. H ow 
ever, in principle, I do think that should 
be done and I said as much about a year 
and half ago and felt as much. So far 
as m y own Ministry was concerned, 
I selected Dr. Keskar and after his 
experience o f  a year and a half, I can 
say and as Mr. Tyagi reminded me, it 
was a N'ery happy selection and iny 
colleague Mr. Kidwai also selected his 
Deputy Minister, Mr. Khurshed Lai. 
For the rest, I would ask aJl luy 
colleagues in the Cabinet to send me 
names, if  they so choose o f  Deputy 
Ministers to  their Ministries. Some 
one or two definitely said that they do 
not require them. Others took no 
other steps and so that is where we are. 
It is true I  could go ahead and appoint 
them because the final choice lies a\ ith 
the Prime Minister but for a variety o f 
reasons this matter went on to be post- 
pon*" d̂. But I  agree that some steps 
should be taken in the near future.

Now Dr. Deshmukh, I think, talked 
about distribution o f portfolios. I do 
not know if  this is either a proper or a 
suitable subject to be discussed in this 
House at any time and more especially 
now. He talked also about the effi
ciency o f  the Government. It is 
rather embarrassing for me to speak 
about that. Anyhow modesty forbids 
me to talk about it.

Shri Kamath : May I ask what port
folio is held by the Minister o f State 
appointed after the Budget was passed ?

Shri Jawaharlal Nehru : You mean 
Mr. Biswas. He holds a portfolio for 
the iHiplementation o f  the Argreement 
o f  April 8th.

Shri Kamath : Is it right to des
cribe him as the Minister o f  State for 
Minorities ?

Shri JwrnibuM  Nehfu : I do not 
think it is right. He ia not that at «1I. 
Unforttmaftety even ofiSeially he is

aometimes described as that. The 
A. I. R . is reftponsibJe for describing 
him as that.

Shri B. Das : 1 would like the hon. 
Finance Minister to say a few' words.

Shri C. D. Deshmukh : O f the two
speakers who interested themselves in 
the Statistical Organisation, Mr. Singh 
seemed to me to take an over-simplified 
\ iew' o f  statistics. According to him, 
statistical work principally consjsb?* o f  
compilation. As a matter o f  fact, it 
involves far more intricate operations 
than that. I think it is this which led 
him to conider that this branch o f  wf rk 
could be managed by the Economic and 
Statistical section o f the Cabinet. As. 
a matter o f  fact, that title is a misnomer 
The head o f  the Econom ic and Statisti
cal section is really an economist. He 
is not a mathematician or statistician 
at all. It is true that certain investi
gators and economists undpr him com 
pile statistics : that is to say, collect 
statistics about whole-saJe prices and 
various other things and analyse them 
in the way o f  economists. But, that 
does not exhaust the work o f  a statis
tician proper. Now, what is proposed is 
to add another wing o f  the Cabinet 
Secretariat, and that is the Central 
Statistical organisation. I should not 
have thought that any elaborate justi
fication for a proposal o f  this kind was 
required. The main function o f the 
Statistical Organisation would be : (i) 
to  advise the Ministries and other G ov
ernment agencies on statistic rJ matters 
and to  arrange inter-departmf rta l con
sideration o f  statistical probl(UJs; (w) 
to  cw rdinate the statisticiil work o f  the 
Ministries and other Government agen
cies with a vie\̂  to  eliminate from time 
to time duplication and reducing the 
overall cost to  a minimun ; and (itd) 
to develop definitions and standards 
for improving national and internation
al comparability and to give continued 
attention to the improvement o f  the 
quality o f information required for 
administrative purposes. In regard to 
the second o f  these functions, I  should 
Hke to  point out that the Central 
Statistical Organisation will ew cem  
itself with statistical work Bot onfy  
the Ministries at the Centre, but siro
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fShri €}• D. DeshmnkhJ
witii j|he statistical organisations at 
the various States. That is a kind o f  
wcftk. which no departm ent. or minis
terial statistician is capable o f per
forming.

Mr. Singh referred, I think, to the 
unsatisfactory nature o f the infonna- 
lion  in regard to agricultural production. 
I  think that he is labouring under a mis
apprehension. There is a very com pe
tent statistician attached to ^he Agri
culture Ministry and under the general 
supervision o f the ICAR, he is con 
ducting sample experiments in cro]> 
cuttinic over a number o f provinces, I 
believe there are about five provmccs, 
in rice and wheat, and the information 
which he has been able to collect has 
accuracy o f a very high order.

My hon. friend M i. B. Das referred to 
the recommendations o f the Econom y 
Committee. I gathered that generally 
he was in favour o f  and had a great deal 
o f  sympathy for the esta blishment o f a 
Central Statistical Organisation and 
that his point was that it should be 
brought under the general guidance 
and direceioim o f  the Econom ic Com- 
mittoe o f  the Cabinet. I do not know 
whether there is very much o f a differ
ence between placing this organisation 
ihB a wing o f  the Cabinet Secretariat and 
attaching it specifically to the 
Economic Committee o f  the Cabinet. 
Actually, as a matter o f  convenient 
arrangement, the Secretary o f  the E co 
nomic Committee o f the Cabinet is a 
Joint Secretary o f the Cabinet Secre
tariat and liaison is secured in one way 
in that manner. The other method o f  
aeouring liaison is that the Minister o f 
Finance is the Vice-President o f the 
Eoonomic Comniittee o f  the Cabinet 
and certain functions which are din- 
oharged with the help o f the Central 
Statistioal organisation like the organ
isation of National Sample Survey, are 
handed over to the Ministry o f  Finance,
80 that there is another method in whi
ch UaUoa is affect 3d.I do  not think that 
^ « r e  are anv praotioal reasons why a 
diuge should be made in the present 
aarran̂ ments in which at least, it ha» 
lieULtouiid by experience, that those 

are aatiafaetory.

Mr. B. i>as also referred to  the possi
bility o f  bringing the work done by  the 
Commercial Intelligence and Statis^- 
cal Branch under the Central Statisti
cal organisation, i f  I  heard him aright. 
There I  think he is under a wrong im 
pression, because, the work done b y  the 
Commercial Intelligence and Statisti
cal organisation is largely one o f  collect
ing and compiling routine staoitics 
relating to  trade and business, customs 
traffic and external trade and so on. 
Largely, therefore, it is a work o f  com 
pilation. As I  have read out the func
tions o f  the Central Statistical Organi
sation, it would have beconte clear to  
the House that there is no greal point 
in bringing that kind o f  work under the 
Central Statistical organisation. It  will 
only over-burden them with a responsi
bility Avhich ..he Commerce Ministry, 
under whom th is particular organisation 
is working, is capable o f  discharging 
quite well. It is in the interests o f 
everybody concerned that the Central 
Statistical Organisation should be free 
to discharge its professional and techni
cal functions, unencumbered by  routine 
matters. I  hope that he is satisfied 
with this explanation and that the 
House will now agree to this particular 
part o f  the Demand.

Hr. Deputy-Speaker : The question 
is :

“ That a supplementry sum not ex* 
ceeding Rs. 77,000 be grante d to the 
Presidt^nt to defray the charges which 
will come in cours*> o f payment 
during the year ending the 31st day 
o f  March 1961, in respect o f  
‘Cabinet’ .”

The motion was adopted.

D b m a n d N o . 11.— ^Mi n i s t r y  O F  H o m e  
A f f a i r s

Hr. Deputy-Speaker : Motion is:

“That a supplementary sum not 
exceeoing Bs. 1,83,000 be grantea to 
the President to defray the charges 
which will come in oouiee of pay
in'nt during the year end the 
31st day of March, 1951, in reqpect 
o f ‘Ministry of Home AffiMrs*/
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I  do not find any out motion so far 
tabled regarding thi« Demand.

The question is :
' ‘That a supplementary sum not 

exO‘3eding Rs. 1,83,000 b ) granted to 
th*) Presid* nt to defray the charges 
which will come in course o f  pay
ment during the year ending the 
3lBt day o f  March, 1961, in respect 
o f  ‘Ministry o f  Home Affairs’ . ’

The Motion was adopted 
D e m a n d  No. 13.— M i n i s t r y  o f  L a w . 

Mr. Deputy-Speaker : Motion is : 
“ That a supplementary sum not 

exceeding Rs. 63,000 be granted to 
tho President to defray tho charges 
which will come in course o f  pay
ment during the year ending the 31st 
day o f  March, 1951, in rv^spect o f 
‘Ministry o f  Law’. ”

Shri Kamath : Tliis Supplomeu- 
tary Demand is in respect o f  tJie post
budget creation o f  a central agency 
in the Ministry o f Law for the conduct 
o f cases in the Supreme Court on behalf 
o f  the Central and State Governments. 
Looking a f  the items {b){i), (b)(ii), 
{b)(iii)y (h)(iv) and (h)(v), we find that 
the total o f  Rs. 63,000 is reduced to Rs.
53,000 because o f  the recovery from 
State Governments to the extent o f  
Rs. 10,000, that is, item (h)(v). Other
wise the total dema nd would have been 
Rb. 63,000. Recoveries from other 
Governments totaUing Rs. 10,000 have 
been taken into account and therefore, 
the present Suppiementaiy Demand is 
for Rs. 53,000 only. I  would like to 
know how exactly in the first place 
these two amounts o f  Rs. 53,000 and 
Rs. 10,000 separately were allocated to 
the Central Government and the State 
Governments, and secondly, on what 
basis this sum o f  Rs. 10,000 i« allocated

among the various State Gk>vanun«t9. 
Thei« are about twenty or more State 
Governments in India and it will be p f 
int,erest to know from the hon. Minister 
o f  L iw  in what way this amount o f  
Rs. 10,000 is proposed to be allocated or 
<listributed among these various State 
Governments in India and on what 
basis. I  want to know first how these 
amounts were (computed, Rs. 53,000 
for the Central Government and Rs.
10,000 for all the State Governments

p. M and how this sum o f
' * Rs. 10,000 is going to be

distributed among the various State 
Governments.

Shri JajOG (Madhya B harat): I
want to take this opportunity to bring 
to the notice o f  the hon. Minister o f  Law 
certain anomalies that still exist in 
spite o f  our passing our Constitution 
and our working that Constitution. A 
person enrolled as an advocate here in 
the Supreme Court can be debarred in 
certain High Courts from practising 
there, because o f  certain rules in those 
Courts which debar advocates o f  other 
High Courts from appearing. Such rules 
do exist in some o f  the High Courts. 
I  want to bring this to the notice o f  the 
hon. Minister o f  Law so that he may 
take immediate steps to remove this 
anomaly so that an advocate in ai^  ̂
High Court may have the privilege o f  
practising in any other High Court, 
subject to certain conditions which 
may be f ix ^  by  Parliament.

The Minister of Law (Dr. Ambeftar);
I can deal with these to-morrow.

Mr. D̂ puty-Speaker : The _____
will now stand adjourned to lO -45 A.ic. 
to-morrow.

The House then adjourned iiUa QnarUr 
to Eleven of the Chch on Thursday iht 
10th Av4ust, 1950,




